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SYNOPSIS 

The instant proceeding has been filed pursuant to liberty granted by 

the Hon'ble High Court of Jharkhand at Ranchi by its order dated 

September 25, 2024 passed in W.P.(C) No. 7340 of 2012 [STP Ltd. vs 

Union of India & Ors.]. The appellant's grievance arises out of an 

order/ notice dated October 10, 2012 issued by the Forest Range 

Officer, Dalma Range, Dalma Wild Life Sanctuary, Jamshedpur, 

whereby the issuing authority sought to enforce a notification dated 

March 29, 2012 in relation to the appellant's factory at Dimna Road, 

Mirzadih, Jamshedpur-831018. The appellant submits that the 

notification dated March 29, 2012 besides being unreasonable, 

whimsical, arbitrary, unjust and unfair is also inapplicable so far as 

the appellant's factory at Dimna Road, Mirzadih, Jamshedpur is 

concerned, and as such, the order/notice dated October 10, 2012 is 

illegal, unlawful, unreasonable, arbitrary and has been issued without 

jurisdiction and ultra vires the powers of the issuing authority. The 

said notification dated March 29, 2012 is inapplicable and not binding 

on the appellant and the order dated October 10, 2012 is in gross 

violation of the Environment (Protection) Act, 1986 as also the Forest 

(Conservation) Act, 
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LIST OF DATES 

Date Description 

29.03.2012: Notification issued by MoEF & CC whereby the area 

up to 5 KMs from the boundary of the protected area 

of the Dalma Wildlife Sanctuary in the State of 

Jharkhand was described as an eco-sensitive zone 

10.10.2012: Notice was issued by Forest Range Officer, Dalma 

Wildlife Sanctuary, Jamshedpur whereby the 

appellant has been illegally prohibited from carrying 

out its activities and operations in its factory located 

at Dimna Road, Mirzadih, Jamshedpur. 

08.07.2013: In W.P.(C) No. 7340 of 2012, it was directed that no 

coercive steps would be taken against the appellant. 

Interim order was granted on 25.09.2024 till 

20.11.2024. 

16.09.2014: Challenging the applicability of the self-same 

notification dated March 29, 2012 diverse writ 

petitions were filed before the Hon'ble High Court of 

Jharkhand at Ranchi, which were disposed of by 

common order. 

16.11.2016: Hon'ble Division Bench High Court of Jharkhand at 

Ranchi by a common order held that the cases of the 

appellants therein were required to be decided by the 

National Green Tribunal 

Interim order of protection granted by the Jharkhand 

High Court 

Interim order expires on this date. 
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MOST RESPECTFULLY SHEWETH: 

PARTICULARS OF APPELLANTS: 

The address of the appellant is given above for service of notice of this 

appeal. 

PARTICULARS OF RESPONDENTS: 

The addresses of the respondents are given above for service of notices 

of this appeal. 

FACTS IN BRIEF: 

1. The instant appeal is being filed under Section 18(1) read with 

Section 16(g) of the National Green Tribunal Act, 2010 

[hereinafter referred to as 'the NGT Act']. 

2. The instant appeal has arisen out of an order /notice dated 

October 10, 2012 issued by the Forest Range Officer, Dalma 

Range, Dalma Wildlife Sanctuary, Jamshedpur pursuant to 

misinterpretation of a notification dated March 29, 2012 issued 

by the Ministry of Environment, Forest and Climate Change 

[hereinafter referred to as "MoEF & CC"] whereby the appellant 

has been illegally prohibited from carrying out its activities and 

-~ 
operations in its fa,~~ ~ ocf(t(!j ~ Dimna Road, Mirzadih, 

,., ~ ~+\ 
Jamshedpur. 1 j..~ ASIS KR SEN -t:/ 

; 0 . Nf'\TARY A ' 
Z Regd. No.-13802/ 18 )> ) 

EXPIRY o;.. TE * 
31 .12.28 '/ 

C' -- ·'!>.~ 
~;. ot -, 

... ,~ . ...... 
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3. The appellant has been a pioneer in manufacturing construction 

chemicals, bitumen and coal tar products in India for over 85 

years. Its product line includes diverse fields of operation, such 

as, water proofing road surfacing, flooring, manufacture of 

primers, admixtures, grouts, protective/ anti-corrosion coatings, 

coal tar products etc. The Jamshedpur factory of the appellant 

was established in the year 1986 and has been operational since 

then. 

4 . The appellant's factory at Jamshedpur was established after 

obtaining requisite permissions/ licences/ approvals/ no objections 

from the concerned government authorities. The factory, inter 

alia, has licence issued by the Factory Inspection Department, 

Department of Labour and Employment, Government of 

Jharkhand under the Factories Act, 1948 and the Jharkhand 

Factories Rules, 1950. 

5 . The said factory has obtained 'Consents to Operate' under section 

25/26 of the Water (Prevention and Control of Pollution) Act, 

197 4 and under section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981 from the Jharkhand State Pollution Control 

/~ ----- Board from time to time. 

/'~~(,t , . . 
~".,.,.,,~ ;..SIS l(R ~~ i'~ ppellant's Jamshedpur factory has also been certified to 

l O · N('TA 21 1 ~ ~ ~ . . II~ Regd. No.·13BO,Eh ve nfirmed to the Quality Management System Standard: ISO 
\ '-- E~PIR'< 0~ * 

31 .12.28 1 .,'ft 
~ 

~t. o\ \<' , 
----~..,,.. 
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9001 :2009 for manufacture of pipe protection material and coal 

tar pitch. Copies of certificates granted by Det Norse Veritas 

Management System are annexed hereto and marked as 

Annexure "A-1" (Collectively). 

7. The appellant has all along been complying with pollution 

standards and has consciously made the following efforts in order 

to reduce adverse environmental impacts and create a 

sustainable environment in its manufacturing processes: 

a. There is no discharge of untreated or industrial effluents by 

the factory into any water body or land. 

b. The solid waste of the factory is also not disposed of in the 

eco-sensitive zone and the biodegradable materials are 

recycled. 

c. The factory has a fully operational Effluent Treatment Plant 

[ETP]. 

~Oi, .,. d. The factory does not create any noise or air pollution. II ~ / .. ----------.:_ . .,.. .. \ ' t / . I '-._ '.. ~ -, \ ' 

I /..... ,:}. S\$ y ~ S't t,_. \ • ·., 1\ 

O . N 0 l i \ -• Y 
1 
A \e; \ The appellant plants 50 (fifty) trees every year and the 

'Z Regd . No.-1 )~0 , 1 ., II 

* 
EXP1R,Y

2
D_;c.

1 ~ ·')t{ / vicinity of the factory is fully green. 
31. . . , .o , 

• 0. ----- ·~ 
~~ :;?! (/'.~ f. The factory does not extract ground water. In fact, the water 

used in the factory is recycled, reprocessed and reused. 
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g. There is no inhabitation around the factory and no wild 

animal visits the area around the factory, which implies that 

the factory does not pose any threat to wild lives. 

h. The factory does not use plastic carry bags and disposal of 

plastic articles, if any, is not done within the eco-sensitive 

zone. 

8. All of a sudden, the Jamshedpur factory of the appellant received 

a notice/order dated October 10, 2012 from the Forest Range 

Officer, Dalma Range, Dalma Wildlife Sanctuary, Jamshedpur, 

whereby the appellant was directed to close down its industrial 

unit/factory at Dimna Road, Mirzadih, Jamshedpur, which was 

alleged to be within 0-5 Kms of the Dalma Wildlife Sanctuary. The 

said order/ notice was allegedly issued pursuant to a notification 

dated March 29, 2012 issued by MoEF & CC whereby, inter alia, 

the area up to 5 KMs from the boundary of the protected area of 

~ ,fhe Dalma Wildlife Sanctuary in the State of Jharkhand was 

' ;.,..,.~ t,.SIS KR SE.~ ~ \ ribed as an eco-sensitive zone from ecological and 

0 · Nf\T~:02118 'J> 
-11' Rego. No.· 

0
,iE nvi onmental point of view. The said notification dated March 

~ E~P\RY * 
~ 31 12 '2~ ' -~ • • ~JI 2012 declared the eco sensitive zone to cover an area of 

C. ~'f1 
~~- 0 ~ \ ~ ,, 22.98 Square Kilometers in Jharkhand [377.89 Sq.Km in East 

-~ ~ ---

Singbhum and 145.09 Sq.Km in Saraikela - Kharsawan District]. 

Copies of the notification dated March 29, 2012 and the 

notice/order dated October 10, 2012 are annexed hereto and 
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marked as Annexure "A-2" (Collectively). 

9. Clause-3 of the said notification dated March 29, 2012 provided 

for regulation of activities in the eco sensitive zone. The relevant 

prov1s1ons, for the purposes of the instant appeal, read as 

follows:-

"3. Prohibited, regulated and permitted activities in Eco­

sensitive Zone- Subject to the provisions of this paragraph, 

the activities in the Eco-sensitive Zone shall be regulated in 

accordance with Annexure 3 to this notification. 

(1) Industrial Units: 

(a) On or after the publication of this notification in the 

Official Gazette, no new polluting industries shall be 

allowed to be setup within the Eco-sensitive Zone; 

(b) any non-polluting, non-hazardous, small-scale and 

service industry, agriculture, floriculture, horticulture 

or agro-based industry producing products from 

indigenous goods from the Eco-sensitive Zone, and 

which do not cause any adverse impact on 

environment, may be permitted in the Eco-sensitive 

Zone; 

no establishment of new wood based industry shall 
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be permitted within the limits of Eco-sensitive Zone. 

(2) Quarrying and Mining: 

(a) No mining activity except for bona-fide domestic use 

of the local residents shall be allowed within the of 

Eco- sensitive Zone. 

(b) No crushing activity shall be allowed within the Eco-

sensitive Zone. 

(3) Construction Activities: 

No new construction of any kind shall be allowed in the 

area falling within a distance of three hundred meters 

from the boundary of the Dalma Wildlife Sanctuary.,, 

10. The said notification, inter alia, directed preparation of a Zonal 

Master Plan for Dalma Eco Sensitive Zone by the Government of 

Jharkhand in terms of the appropriate provisions of Wildlife 

(Protection,) Act, 1972, the law relating to Town and Country 

Planning in force during the relevant period in Jharkhand, the 

~ ( . ~ivisional Working Plans and the Guidelines issued by the 

//~~~ '. -'r..ce\itral Government. The Zonal Master Plan was to be approved 
t..._ ,o.S\S KR~~-· ~~\ fi(O · NOT~1~02,1~ :,it: e Central Government in the MoEF & CC. To the appellant's 

:_ ·...., Rego . No.-
·, ~ E)(Pli:tf' o~"Tf. • 
~~ "* 3 1.12 .2~ .,: ledge, no such Zonal Master Plan has yet been prepared. 

~ ~ ~~ 
~- 0~1'i . • he appellant submits that the declaration of an area of five 
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kilometres from the boundary of the protected area of the Dalma 

Wildlife Sanctuary as an eco-sensitive zone by the subject 

notification is devoid of any foundation or logical platform. 

Moreover, the gazette containing the draft notification under sub­

section (1) read with Clause (v) and Clause (xiv) of sub-section (2) 

of Section 3 of the Environment Protection Act was also not made 

available to the public, thereby enabling the public to offer their 

objections and/ or suggestions to the draft notification. As such, 

the notification itself is baseless, misleading and there was 

complete non-application of mind at the time of issuance thereof. 

12. The appellant submits that the said notification dated March 29, 

2012 unambiguously prohibits setting up of only new polluting 

industry. Pending preparation of the Zonal Master Plan and its 

approval by the Central Government, only new activities could be 

allowed after the proposals were scrutinized and approved by the 

Monitoring Committee. The intention of the framers of the 

notification was thus clear to the extent that the notification, by 

no stretch of imagination, could be given any retrospective effect. 
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operational smce the year 1986. Hence, the appellant was 

running its Unit from much before coming into force of the 

subject notification and there being no prohibition contained in 

the notification for Units already in existence, the order/ notice 

dated October 10, 2012 directing closure of the appellant's 

factory could not have been passed. In other words, by virtue of 

the clear and unambiguous language of the said notification 

dated March 29, 2012, there was no occasion for prohibiting the 

appellant from running its factory unit in the subject area [even if 

it is assumed that the same falls within the eco-sensitive zone 

declared by the notification dated March 29, 2012]. 

14. The notice/order dated October 10, 2012 allegedly issued 

pursuant to the notification dated March 29, 2012 does not 

mention the recipients thereof. The said order/notice is without 

jurisdiction and ultra . vires the powers of the issuing authority. 

The same has been issued in completely breach of the principles 

of natural justice, particularly, that of audi alterem partem. The 
... -;.:· ·.:- ----~--, '~ ~--!~ f) /.,. said order/notice is in terrorem. No grounds have been stated in 

// ~1/ ---- :: .. r" . . . 
1 ,I..._,,, A':iiS KR :;~ .-, \ i-y ,e said order/ notice m support of the direction to close the 

fi O . N~TAR. ~ ' z Regd . lo .-D,02/1a > ipellant's factory unit save and except the notification dated 

~ EXPIRY DAT t * 31•12.2e arch 29, 2012. The said notification does not by itself or ipso 
. Q _. j,,•~ 

!:"t. of ~ ~ facto enable or empower the issuing authority, that is, the Forest 
~ 

Range Officer to act in such a draconian fashion. Moreover, the 
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said notification also does not provide for or mandate the closure 
of any unit which has been in existence from before the date of 
issuance of the notification. The notification dated March 29, 
2012 clearly does not apply in respect of the appellant's factory at 
Dimna Road, Mirzadih, Jamshedpur and accordingly is not 
binding on or enforceable against the appellant and the very 
foundation of the notice/ order dated October 10, 2012 is 
absolutely illegal and is liable to be quashed forthwith. 

15. In any event, there is no allegation whatsoever against the
appellant that it has caused any hazard which has affected the
Dalma Wildlife.

16. Several local people are earning their livelihood from the said
factory unit of the appellant. The said factory employs few
thousand workmen, staffs and other employees. The aforesaid
persons along with their family members numbering thousands
depend upon the appellant's factory for their livelihood. In the
event, the appellant's factory is put in jeopardy, thousands of

-�;::-:::::.. . .;;.__ • ./.f.: • � ;( ();_· people will be jobless and will be reduced to a hand to mouth
// or.,, _.----..._ � ,t_. ,.•· 

11· •• 1 �/ ----......, � , • .;,\:_.� ·, r: ;... · · / ... ,. Lti"' ,..,- . : , ? .... ,txistence.
(1. o•

(;
I ;�:

)
�TA��< , � \ 1 ? Rego. No.-1380�/18 l>- I

\\�'- �XPIRY DAT� 7. Tn/k,iew of the aforesaid, the appellant filed an application under
�* 31. 1 2.2� *1/  Q ____ ·

'(_ o,,,t , f \(\�
. ,

 
'fr 'tide 226 of the Constitution of India being W.P.(C) No. 7340 of

"�� 2012 before the Hon'ble High Court of Jharkhand at Ranchi, inter 
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alia, praying for the following reliefs: 

"It is, therefore, prayed that Your Lordships may 

graciously be pleased to admit this appeal, zssue 

Rule NISI calling upon the Respondents to show 

cause as to why a writ in the Nature of Certiorari for 

quashing the order dated 10.10.2012 issued by the 

Forest Range Officer, Dalma Range, Dalma Wild Life 

Sanctuary, Jamshedpur 

AND/OR 

For the issuance of an appropriate writ/ writs, 

order/ orders, direction/ directions, directing that 

during the pendency of the instant writ appeal, the 

respondents be prevented from taking any coercive 

action on the basis of the order dated 10.10.12; 

AND 

Upon return of the Rule and after hearing the 

parties, be further pleased to invoke the Rule 

absolute against the Respondents and allow this 

writ appeal in terms as prayed for hereinabove. 

AND 

Pending the final hearing of this appeal be further 
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pleased to stay operation of the impugned order 

dated 10.10.2012 as contained in Annexure-4 to 

this writ appeal. 

AND/OR 

Pass such other further order or orders, as Your 

Lordships may deem fit and proper, in the facts and 

circumstances of this case.'' 

The appellant also filed an interim application in connection with 

the aforesaid writ petition. The appellant craves leave to refer to 

the writ petition and the interim application at the time of 

hearing. 

18. Challenging the applicability of the selfsame notification dated 

March 29, 2012 and various orders prohibiting several other 

units from operating, diverse writ petitions were filed before the 

Hon'ble High Court of Jharkhand at Ranchi. Such writ petitions 

were disposed of by a common order dated September 16, 2014. 

National Green Tribunal and hence liberty was given to the said 
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20. The instant proceeding is being filed before this Hon'ble Forum 

pursuant to the liberty granted by the Hon'ble High Court of 

Jharkhand at Ranchi by its order dated September 25, 2024 

passed in W.P.(C) No. 7340 of 2012. 

21. The appellant submits that the said notification dated March 29, 

2012 does not apply in respect of the appellant's factory at Dimna 

Road, Mirzadih, Jamshedpur and accordingly is not binding on or 

enforceable against the appellant and the notice/order dated 

October 10, 2012 is grossly illegal, arbitrary, baseless, null and 

void, ab initio, unenforceable, not binding on the appellant and 

are liable to be quashed and/ or set aside forthwith for reasons 

more fully and particularly in the preceding paragraphs. 

GROUNDS 

I. FOR THAT the notification dated March 29, 2012 does not 

apply in respect of the appellant's factory at Dimna Road, 

Mirzadih, Jamshedpur and accordingly is not binding on or 

enforceable against the appellant and further the 

notice/ order dated Octa ber 10, 2012 1s grossly illegal, 

arbitrary, baseless, null and void, ab initio, unenforceable, 

not binding on the appellant and are violative of the 

Environment (Protection) Act, 1986 and the Forest 
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(Conservation) Act, 1980 and the rules framed thereunder. 

II. FOR THAT no Zonal Master Plan in terms of the notification 

dated March 29, 2012 has yet been prepared. 

III. FOR THAT the declaration of an area of five kilometres from 

the boundary of the protected area of the Dalma Wildlife 

Sanctuary as an eco-sensitive zone by the subject 

notification is devoid of any foundation or logical platform. 

IV. FOR THAT the gazette containing the draft notification 

under sub-section (1) read with Clause (v) and Clause (xiv) 

of sub-section (2) of section 3 of the Environment Protection 

Act was also not made available to the public, thereby 

enabling the public to offer their objections and/ or 

suggestions to the draft notification. As such, the 

notification itself is baseless, misleading and there was 

complete non-appeal of mind at the time of issuance 

thereof. 

V. FOR THAT the said notification dated March 29, 2012 

,.,,_,;-.J~ · , unambiguously prohibits setting up of any new polluting 
. ; -..! \{.(J ( 

,~i' 1,L • -- ~ - , 
(,. •• ~// r:•,i ~,\,\ industry. Pending preparation of the Zonal Master Plan and 

, ,J • ,, o Si;,. . 1 
. J,.,...'"'( ; 7'1';•,~~"r "( 

!j \ .. :,- /·_ ~ ~,, : ,~~()'2.1~~ l' 1\ its approval by the Central Government, only new activities 
\ ,:;_;. ~cgJ. 1'1--__•'< o~iE -1< I 
\/"'"' E.t~~'\i .28 could be allowed after the proposals were scrutinized and 

' -~ ~1· .It> 

\\, .. o;V?. o\ \~~-.;, approved by the Monitoring Committee. The intention of the 
~~ 
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framers of the notification was thus clear to the extent that 

the notification, by no stretch of imagination, could be 

given any retrospective effect. 

VI. FOR THAT the notification does not make a mention that 

the same is to be given retrospective effect, and hence its 

effect will be from the date of its issuance. Therefore, the 

subject notification can only be prospectively effective. 

VII. FOR THAT the appellant's factory at Jamshedpur has been 

operational since the year 1986. Hence, the appellant was 

running its Unit from much before coming into force of the 

subject notification and there being no prohibition 

contained in the notification for Units already in existence, 

the order/notice dated October 10, 2012 directing closure 

of the appellant's factory could not have been passed. 

VIII. FOR THAT by virtue of the clear and unambiguous 

language of the said notification dated March 29, 2012, 

there was no occasion for prohibiting the appellant from 

running its factory unit in the subject area [even if it is 

. .f,/

0
:';_,f l_}~A- assumed that the same falls within the eco-sensitive wne 

.'/ ,~.. - -~· ~ 

,/ 5~• ~;~~ fl~\}~'i declared by the notification dated March 29, 2012]. 
'! Re~d . ~~J .-1380 , 
\ -Z. e,)(PIRY DATE * 
\* 31 .12.2e 1'-.· ' FOR THAT the notice/order dated October 10, 2012 

Q ~ ~ o~. oi allegedly issued pursuant to the notification dated March 
• ....... 



/ 
/_,, 1 ' • I 

,;;·"" / r . J 1 \ ., . _ {' • , 
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29, 2012 does not mention the recipients thereof. The said 

order/ notice is without jurisdiction and ultra vires the 

powers of the issuing authority. 

X. FOR THAT the same has been issued in completely breach 

of principles of natural justice, particularly, that of audi 

alterem partem. 

XI. FOR THAT the said order/notice is in terrorem. 

XII. FOR THAT no grounds have been stated in the said 

order/ notice in support of the direction to close the 

appellant's factory unit save and except the notification 

dated March 29, 2012. The said notification does not by 

itself or ipso facto enable or empower the issuing authority, 

that is, the Forest Range Officer to act in such a draconian 

fashion. 

XIII. FOR THAT the said notification also does not provide for or 

mandate the closure of any unit which has been in 

existence from before the date of issuance of the 

notification. 
' ' \ .. -- - .. (._ .. -;/ ' • : - ,--- ~ ~- \ 

1f ' / • :: • • .'.r-: s:-: :'' '«I ~ FOR THAT the very foundation of the notice/order dated 
ff 0~-'" ~ I : ~ ~ - y \ ' 

\,\ Z R;~~r': ~~'~l~t ' I ► ~ October 10, 2012 is absolutely illegal and is liable to be 
\ * 31 .12.28 *, 
• , Q _____ .,f& quashed forthwith. 

-~,,,. ·I,,~~ 
• 0-, .. ,_ 
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XV. FOR THAT there is no allegation whatsoever against the 

appellant that it has caused any hazard which has affected 

the Dalma Wildlife. 

XVI. FOR THAT several local people are earning their livelihood 

from the said factory unit of the appellant. The said factory 

employs few thousand workmen, staffs and other 

employees. The aforesaid persons along with their family 

members numbering thousands depend upon the 

appellant's factory for their livelihood. In the event, the 

appellant's factory is put in jeopardy, thousands of people 

will be jobless and will be reduced to a hand to mouth 

existence. 

XVII. FOR THAT the issuance of the aforesaid notification and 

the notice/ order issued by the respondent authorities are 

in blatant defiance of the relevant prov1s1ons of the 

Environment Protection Act, 1986 and the Forest 

Conservation Act, 1980 and the rules framed thereunder. 

LIMITATION 
---· .. 

....... ~ 1. ' . ,• .. . 
,,,. · .. 4 ~-•., :1_ 1 ; 

_. ·P 1 · • · :. :-t ~e instant appeal is being filed pursuant to a leave granted by the 
, ;' ~ ,. , . .. , .·" r::" 

L... '+-/ • (' ·· . ,,,,' •.. 
~ • - • • \ T' ,. 

/(,--.~;.' .<: ~ ;.~_·1:Hc\q~ok High Court of Jharkhand at Ranchi by its order dated 
1\i R•i~;,;~/~:~~ : · ; ber 25, 2024 in W.P.(C) No. 7340 of 2012. Challenging the 

I * 31,12 ,28 1 

Q ~ - notification dated March 29, 2012 to the 
01-1. e~ ~ 
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notice/order dated October 10, 2012 issued by the Forest Range 

Officer, Dalma Range, Dalma Wildlife Sanctuary, Jamshedpur, 

being Annexure "A-2" (Collectively) hereto, in any manner 

whatsoever; 

c) An interim order be passed restraining the respondents from 

g1v1ng any effect and/ or further effect to the notification dated 

March 29, 2012 issued by MoEF & CC being Annexure "A-2" 

(Collectively) hereto in any manner whatsoever so far as the 

appellant's factory at Dimna Road, Mirzadih, Jamshedpur, is 

concerned; 

d) Ad-interim orders in terms of prayers above; 

PRAYERS 

In view of the facts mentioned hereinabove, the appellant prays for the 

following reliefs: 

a) Declaration that the notification dated March 29, 2012, being 

,,. :';~.,,,,..· ... .-.-=-~- . -~ ~·\ ' • 

,,./ ' ,!J .. ·~ th.e appellant's factory at Dimna Road, Mirzadih, Jamshedpur 
A,·, • "-., .. ·. 

1

0(~ . .'..' ~: ·_, '.,; ,,a~~'.'.~ cordingly is not binding on or enforceable against the 

~ O~~~£~~~~~:, 'nt; 

~I. 
0 

\1'~ aration that the notification dated March 29, 2012 does not 
·~ 

Annexure "A-2" (Collectively) hereto, does not apply in respect of 

have retrospective effect and has no applicability so far as the 
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appellant's factory unit at Dimna Road, Mirzadih, Jamshedpur 

[being an existing unit] is concerned; 

c) Declaration that the notice/ order dated October 10, 2012 being 

Annexure "A-2" (Collectively) is illegal, null and void, ab initio, 

unenforceable, not binding on the appellant and is liable to be 

delivered up and cancelled; 

d) Mandatory order do issue commanding the respondent 

authorities to withdraw /rescind, recall, revoke or set aside the 

notice/order dated October 10, 2012, being Annexure "A-2" 

(Collectively) hereto; 

e) Prohibitory order do issue prohibiting the respondent authorities 

from giving any effect to and/ or further effect to the notification 

dated March 29, 2012, being Annexure "A-2" (Collectively) hereto 

in so far as the appellant is concerned; 

f) Prohibitory order do issue prohibiting the respondent authorities 

// ;::,:~J:02:¥"om giving any effect to and/or further effect to the notice/order 

/I ,; '!·.Sk :'l. :,·;::.t~ ~ ed October 10, 2012, being Annexure "A-2" (Collectively) 

1

1 
0 ~\ ~ ·:.· ~~1:~118 ~ r \ to· 
Z Reg0. ,•.1.,. ' ' 

EXPIRY DAi S * * 31.t2 .28 • 
Q '- •,If,, petual injunction restraining the respondents from g1vmg 

~~vt, oi \~ 
~ ... _ effect to or acting in furtherance of or on the basis of the 

notification dated March 29, 2012 being Annexures "A-2" 
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(Collectively) in so far as the appellant is concerned; 

h) Perpetual injunction restraining the respondents from g1vmg 

effect to or acting in furtherance of or on the basis of the 

notice/order dated October 10, 2012 being Annexures "A-2" 

(Collectively) hereto; 

i) Mandatory order do issue commanding the respondents and each 

one of them and their men, agents, assigns and subordinates to 

certify and transmit to this Hon'ble Tribunal all records forming 

the basis of the issuance of the notification dated March 29, 2012 

issued by the MoEF & CC, and the notice/ order dated October 

10, 2012 issued by the Forest Range Officer, Dalma Range, 

Dalma Wildlife Sanctuary, Jamshedpur, being Annexure "A-2" 

,.:✓·/:: ' • • . ~: ~- ; 
,{;:,r \" .. 1. .,, . ' 

(Collectively) hereto; 

1/ t-· -.i..· ~ • ,<- ' 

I' ::;/ . : :_;J ' i~ y other appropriate direction/ directions and/ or order/ orders 

* ~~[i~;h~~J~••) : sJ:this Hon'ble Tribunal may deem fit and proper; 

"8o.., ~~ · osts of and/or incidental to this appeal; 
~;. of \<', For ~ T P Limtteo 

~ ~~ 

Date: 21 st November 2024 

Place: Kolkata 

;.umM"t~~I Signato~ 

APPELLANT 
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VERIFICATION 

I, Amit Kumar Shaw, son of Prakash Chandra Shaw, aged about 44 

years, by faith Hindu, by occupation service and working for gain at 

129, Park Street, Kolkata- 700017, West Bengal, India being the 

Authorised Signatory of the Appellant company herein do hereby 

verify and state that the statements contained in paragraphs 1 to 5 

are true to my own knowledge and the statements made in paragraph 

6, 7, 9, 10, 19 to 21 are based on information received which I believe 

to be correct and/ or are matters of record and the rest are my 

respectful submissions before this Hon'ble Court. 

Date: 21 st November 2024 

Place: Kolkata 

For ~ T P Linutea 

~~ 
~- Si gnlltO'l' 

Appellant 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH AT KOLKATA 

In the matter of: 
STP LIMITED 

.... Appellant 
-Versus-

MINISTRY OF ENVIRONMENT FORESTS AND CLIMATE CHANGE 
& OTHERS. 

. .. Respondents 
AFFIDAVIT 

I, Amit Kumar Shaw, son of Prakash Chandra Shaw, aged about 44 

years, by faith Hindu, by occupation service and working for gain at 

129, Park Street, Kolkata- 700017, West Bengal, India, do hereby 

solemnly affirm and state as follows:-

1. I am the Authorised Signatory of the Appellant company herein. 

--~~ ()(~~~y the Board Resolutions both dated 24 January 2024, I have 

. / ~ be~n duly authorized by the Appellant company to make and sign 
. ,1 r,SI'~ f\ ;~ S'.; N ~ \ 

V ~~ 'j J ~ A H '1 t >-
1 
Appeal and affirm this affidavit on behalf of the Appellant 

1 z Re ,u N .q 3o2n~ ' h • d ff' h' ff'd • • ' '~ EXPI • \ )ATE * pany erem an I am competent to a irm t 1s a 1 av1t on 1t s 

\ * 2.28 be alf. 
Q --- i,_,~f 
~- oi ~~, , The statements contained in paragraphs 1 to 5 are true to my 

-...~ 
own knowledge and the statements made in paragraph 6, 7, 9, 

10, 19 to 21 are based on information received which I believe to 

be correct and/ or are matters of record and the rest are my 

respectful submissions before this Hon'ble Court. 

Identified by me 

~Cw.~ 
Deponent is known to me 

Advocate 

_ t / .'. ~ .' "'-/ I '; 4, C, / i O z__ '--1 
Before Me 

Notary 

2 \ NOY 202~ 
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Annexure "A-1 '.' 

at 

' . '" . _,. '. •• \ ', ' ' 
Dim nu Ro:id, P.O;: MG~i M~2ica.l College, Mir1.adih, J~msh<r,,dpur -·-8:: l 0\8, Jharl,J131{d, INDlA 

has becit J1Jund to c&n{orm t~ Ifie Quqlity Mai14gewnl Syswm StamL:1rd: 
.. ' . 

ISO 9001:2008 
\ \ 

This certifir.µie '• va1:'d fv~ 11-:e folwwi11-g scope: 

; MANUFAC1'URE OF PlPEPROTECTiON MATERIAL AND COAL TAR PITCH 
• • -. 

~ 

/ rplial urlif,t~JuiJI !/aU: • ' ,c'): ' 

_ __ . _ • .c.2""'G,,_1""'· 1,,,,.. a_r_c"'h'-_ ,,.,"':· 1""_9_0_.6-'-, __ : :)~tir.tw,>.-:·... ·,:-: -;_ 
', ,. , 

Tht awJJJ/w.$ b,r,i per/,armnlukttr tli~ 
• $uf¥rouio11 ofi 

. De,bP.qjan Das Gt1pt.a 
_µ ~J thaii{ar 

' 
pld;-1 '""' dai,• of is:rttt: 

''~ 1""'·"~"••t'''1·~---_··
1_'_C_l_1e_·1111ai, 23 Fe!;,npry 2011 

' I 

fqr //.., Amidi!,J Urut: 
Dtl' Nll\(.')~ f, Yf.Rfl 'A.~ Cf,RTIFJ\,\Tl(,)N B V 

• • Tll l.(UmU:ll.u\NI~~ , ,, 
\ 

Bhup~l,i,ni P~it 
f, fmugcttniJ '..11 ~ p,l.i;,tL.lt;J\~ 
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" 
\ 

, . .. l_ ~ ____ Ppf-
I)ET N 6RStDi/VEru1'.~ASz 

I• 

MANAGEMEN'T SYSTEM ·CERTIFICATE 
\(;· 

Certificate No. 003 LY-200b-AE-IND:~vA Rey. Oi 

Tkis is t,; certify ~hat 

STP ·LIMITED 

' j 
' Din)na Road, P.O.: MGM Medical Cullege, Mi1-; .. adjh; 

\ 

Janw;bedpur_- 831 018,lNDIA • 

. , 

h as b een J Ji~nll i.v con form i-0 Ill!, Er1virn,nmen1:U Management S)st, ,,; , Sta~i/nrd: 

ISO !4001:2004 

Pll',U, ~ ,ilalf of irs;w b1,ili11_L v rfiJiraJi'!-'11:fa/,; 
n~ .Mav 2Q,Q3 - I , • Chenn~i. 16 ~fa,rd1.:2i) l ~ -~--

Jo-· tl,t ,krttt!i~ (/.,it; 
Off NCJRSH Vl'Jtl1,\.~ Cl-'.l\m,cA'll(Jt; B.V., 
' ' ·n 11,Nr,111tRIMl:lli 

28 
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Annexure "A-2" (Colly) 
MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

NewDelhi, the 29th March, 2012 

s.o. 680(E).---Wher.:as, the Dahri3 Wildlife Sanctuary, Jamshedpur lies between Latitudes
2:zP46' 30" and 22° 57'Nand Longitudes 86° 3' 15" and 86° 26' 30'' E in the EastSin�bh\tm and
Sarlakela-Kharsawan districts ofJharkhand and rxtends over an area of 193.5077 square kilorT1eters; 

AND WHEREAS, the A�ian Elephtmt. is the species of vital importance ip Dalma
Wildlife Sanctuary. besides, some of the most endangered spedes like Ratel. Wild Dog� 
�·kws� Deer, ludian QiantSquirrcl, Python, Pa..11golin. Serpent Eagk. etc., are also found 
iri this Sancmary: 

AND WHEREAS, th1.:: forests .of this Sanctuary 1ntercept rainfall a.nd help recharge 
ground W,Her aquifor andyrotect rivers and sU�)ffi$ against.sHtation by minimizing soH 
erosion and the snm·tuaty has a 'Sell 1mh nl.)twork of 1.59 8tf('l}Jl1S spreadingthrot1ghout 
the Sancoiary, out of •vilich 82 are perermfolor semi p�rennl�; and the .rest 77 streams are 
ofseasonal nature. Sul,arnarekhaRiver, S\1barnarckha Canal .md Dirnna Lake are fe� by 
thc�c stre;ams; 

AND WHEREAS, itis necessary to conserve and protect the area around the protected 
µrca of 0alma ·wildlife Sanctuary as Eco-sensitive Zone from ecological and 
cnvironrrie11tal point of vieW; 

AND \\'HEREAS, a draft notification under sub-section (1) read with clause (v) a nd 
clause (xiv) of sub-section (2) of section J of the Environment (Protection) Act, 1986 (29 
or 1986) was published in the Gazette of lndia, Extraordinary, vide notification oOhe 
Government of India in the Mihistry of Environment and Forests number S.0. 69l(E), 
d�1tcd the. 5th April, 20J 1, as requi.red under sub-rule (3) ofrule 5. of the Environment 
(Protcction)Rulcs. J 986, inviting objections and suggestions from all persons likely to be 
affected ther¢qy within a pt!tiqd of sixty days from the date on which copies of the 
tiazettc•containing the said notiffcationweremadeavailableto the public; 

AND WHEREAS, copies of the Gll.Zette conta,ining the said notification were made 
availahle to the public on the 5th April, 2011; 

AND. WHEREAS, all objections and suggestions received in response to the draft 
notification have been duly considered by the Central Government; 

NOW, THEREFORE, in exercise of the powers conferred by sub�section (l) read with 
clause (v) ,ind clause (xiv) .of sub .,... section (2) of section 3 of the Environment 

,. 
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- ' ~ • I (l;totection) Act, 1986 (29 of I 986) and sub-rule (3) of rule 5 of the Environment 

(Protec,tiop.) Rt!les, t 986, the Cent~I :Government herepf notifies the area up t9 Jive 
kilometers from the boundary of the p.rotec.ted area o(the 'Dalma Wildlife Sanctuary 
1.mdtjscq within the boundary ~e:,,tribed below · iri the State of Jharkhand as the Eco­
scnsidve'Zon~ (herein after <;alled as (he -Eco-sensitive Zone). • 

I. Boundaries of Dalma Wildlife·sanctuary Eco-sensitive:Zone. -.(t) Dalma Wildlife 
Sa'i1ctuary is bounded by the- forests of Dhalbhum· and Saraikela Forest Division of 
Jharkhand and Kansabati Forest Division of West Bengal, Jamshedpur township and 
Chandil sub divisional town ar.e merely 0 -:5 kilometers . froth the boundary of Dah;ia 
Wildl1fe Sanctuary. 

(2)The ·said Eco-sensitive Zone covets an area of 522.98 square kilometer in Jharkhand, 
<;onsjsting of the followings, namely:-

(i) cndavc.,·illag~: 
Total 11umber of villages;., 85 
Area'to be includedhithe Eco-seositive zone: 
NoQ-forest area - 200.28 square kilometers 
forest area- 198.30 square kilometers 
Tot.DI- = 398.58 square kilometers; 

(ii) villages !!ituated outside the boundary of Protected A~: 
The Total number of villages - 51 
Area to be included in the Eco--sensitive zo.rie: 
Non~for~st area - 80.45 squat¢ kilometers 
• f'<)rest ~ 43.95 sguare kilometers 
:rotal = 124.40 square J<llomete17s; 

(iii} development blocks: . 
PaUUTida,'Jafnshedpur and Gohnuri blocks of East Singhbhum district and Chaudil 

and Nimdih blocks of Saraiakela- Kharsawan district; 

(iv)District wise area: 

-
Name o( District · ~ of ero-sensitive ;rope 
Easf Sin!'.!hbhum 377.89 square kilometers 
Saraikela- Kharsawan. 145."09 square kilometers 

Tfltal 522.98 square kilometers 

(3) The r:nap of the Eco-sensitive Zone is appended to this notification as Anne:iure 1 
and the list of the villages falling within the Dalma Eco-sensitive Zone is annexed as 
Anne:xure 2. • ' 

2. Zonai Mast~r Plan for .the Dalma Eco-seµsinve ZQne. - (t) A Zonal M~ter Plan for 
th!! Dalma Eco-sensitive Zone shall be prepared by the State Government, in such ll)ailller 
as ar~ specified under the Wild Life (Protection) Act, 1972 (53 of 1972), the law relating 
to town -and country planning for the time being iri force in the State, the divisional 

.. 
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, • ~ orking plans and the guidelines •issµed by Central Government, within a. period of one 

y~ar from the date of this notification and approved by the Central Government in the 
Ministry of Environment and Forests. • 

(2) • The Zonal Master Plan :shall ~ .prepared in.consultation .with all concerned State 
Departments like Department of Environment and Forests, Urban Development, Tourism, 
Municipal, Revenue and the Jharkhand State Pollution Control Board with a view to 
include Various aspects of the environment and ecology. . . . 

(3) The Zonal Master Plan shall provide for restoration of denuded areas, 
conservation of existing water bodies, management of catchment areas, watershed 
management groundwater management, soil and moisture conservation, needs of local 
community and such other aspects of the ecology and environment that need attention. 

( 4) 'the Zonal Master Plan shall demarcate all the existing worshipping places, 
village settlem.ents. types and kinds of forests, agricultural areas. fertile lands, green 
areas~ horticultural areas . . orchards, lakes and other water bodies. 

(5) No change of laqd use from green uses such as tea gardens. horticulture areas, 
• agriculture parks, etc., to non green uses shall be permitted, provided that with a -view to 

meet the residential neeps of the local residents and the natural growth of the local 
populations existhlg_ on the date of this notification, the conversion · of agricultural lcmd 
for personal residential purposes rriay be allowed, subject to the restriction that no 
concrete construction shall be allowed, within 300 meters from the boundary of the 
Dalma Wildllfe Sanctuary. 

(6) Pending the preparation o(the Zonal Master Plan for Eco-sensitive Zone and 
approval thereof by the Central Government, all new activities (specified in Annexure J) 
shall be allowed only after the proposals are scrutinised and approved by the Monitoring 
Committee referred to in paragraph 4. 

(7) There shall be no consequential reduction in forest area, green area and 
a'gric~ltural area and the,uhused or unprodl;}ctive agricultural areac; may be converted into 
forest areas. 

(8) .:The. Zonal Master Plan shall be a reference document for the Monitoring 
Committee ofthe Eco-sensitive Zone for any decision to be taken by them including 
considetatiori for relaxation. 

(9) The Central Government · and the State Government may specify other m~asures, 
if it considers necessary, in giving effect to the provisions of this notification. 

3 .. Prohibited, regulated and permitted activities in Eco .. sensitive Zone ... Subject to 
the provisions of this paragraph, the activities in the Eco~sensitive Zone shaJJ be reguJated 
in accordance with Annexure 3 to this notification. • 

.•• -
.-. 
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• 'qf[ndustr~ Units: . .. .. . • . . 
(a) .. On or after the publication of this notification in the Official Ga2ette, no new 

. ' polluting industries shall be allowed to~ setup within the Eco-sensitive Zone; 
(b) ,iny non-polluting, non-hazardous, smal.1-scale atid seJ;'Vic.e industry, agriculture, 

tloriculture, horticulture or agro-based industry producing products from 
indigenous goods from the Eco-sensitive Zone, and which dp not cause any 
adverse impact on environment, may be permitted in the Eco-sensitive Zone; 

(c) no establishment of new wood based industry shall be ¢rrnitted within th~ limits 
of Eco-sensitive Zone.. • • • 

(2) Quarryjng and Mining: 

(a) No mining activity except for bqna-:fide domestic use of the local residents shall 
be allowed within the of:Eco- sensitive Zone. 

(b) No crushing activity shall be allowed within the Eco~sensitive Zone . 

. (3) Construction Activities: 
• No new construction of any kind shall be aUo\.ved in the area falling ·within a 

'-...j distance of three hundred meters from the boundary of th_e Da)ma,. Wildlife Sanctuary: 

(4) Trees: 
There shall be no felling of trees either on forest, Govemment,.revenue or private 

lands, without the prior pennission of the State Government in case of forest land, and 
the respective District Collector in case of Government, revenue and private land, granted 
in such manner as may be laid down by the State Government. 

(5) . Tourism; 
Tourism activities shall be allowed in accordance with the Tourism Master J?lan, 

with emphasis on eco-tourism, eco-education and eco,-development, to be prepared by the 
Department of Tourism of the State Government in consultation with the Department of 
Environme11tand Forestc; which shall also form. a part of the Zonal Master Plan. 

(6) 
(a) 

(b). 

. . 

Natural Heritage Sites: 
The sites of valuable natural heritage in the Eco-sensitive Zone shall be identified, 
particularly rock formations, waterfalls, pools, springs, gorges, groves, caves, 
points. walks, rides, etc., and plans for the(r conservation in t!Jeir natural setiJng 
shall beincorporat~d in the Zonal Master Plan. . 
The development. or construction activities at or around tlie hetita.gesites shall be 
regulated in accordance with the Model Regulations for Conservation of.Natural 
and Man-made Heritage S.ites fonnulated by the Central Government in ihe 
Ministry of Environment and Forests which shall form part of the Zonal · Master 
Plan and Sub-zonal Master Plan. 
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" (7) 
(a) 

(b) 

(d) 

(e) 

(9) 
(a) 

• (b) 

(Ii) 

(12) 

, THE:GAZEITT _OF tNDIA: t:XTRAORDINARY 

:M1in-malie heritage sites: 
Buildings., $tructures, . <;lrtifact$, are~ and precin9ts of historical~ architec_twal, 
ae$thetic, and cw.~ significance shall be identified .in th¢ Eco-sensitive ::Zone 
and plans. for their conservation, particularly their C"-'tcriors· including, their 
interiors wherev~r deemed appropt:il'lte, ~ball be pr,epared ru1d incorporated i~ _tl)e 
Zonal and Sub-zonal Master Plan. 
'The development or consttµction ~~tiyities at:or aioµnd tl;le heritage sites shall' be 
tegu~~ted in accordance _with the M9del R~gula!ions for ¢onservation of Natura) 
and Manmade l-Ieritage Sites ,referred in ~Jause (b) ofsub-paragraph (6). 

;Ground Watet: 
• _Extniction of grounq ,water for btma-fide· agri~ultura1 an_d_ domestic corisumptio·n 

.of the occupier ofland shall be alloWed; 
Extraction -of ground witer for industrial, eommercial :use shall require .prior 
written penni$s.i9i1, including · the amo1;1nt th~t 9an ~e extr~~t~~' fr9m the _State 
GroundiWater Board-'artd the Monitoring Committee. • 
No sale ()f ground water shaJl be pennitted except \vith the prior approval of the 
Mop.itoring Committee constituted underparagraph 4. 
The conservation of water and its distribution, from ~xisting facilities within the 
Ec,o-sensiJive Zone, 0th.er · thah sanctuary ancf f~r~st ar~as, shall be jegulated . in 
aceordance to the provisions of-the Forest(Conserva:tiori) Act, 1980 (69 of1980). 
Appropriate steps sh~! be taken .to prevent contamination or ·pollution of water, 
in2hidingfrofu agriculture acthdties. • 

, , , 

Pr~tection of Ilill S(opeii:, . 
The .Zonal Master Pl~ s11all i~dicate·-areas on hill slopes where no bonstruct1pn 
shall be -permitted. 
No-. construction 9n exi~ting st~ep hill slqpes _or slopys with a high degree of 
erosion sha:11 be permitted. • 

RQad: . 
Widening and strengthening of existing roads and construction of new roadirmay 
be .. a:llowed in the Eco.sensitive Zone. 

Use of .Plastics: 
No person shall use plastic. .carry bags within the Eco-sensitive Zone ate~ and the. 
dfapo~al _qf plastic.articles shall be pr'ohib,ited. 

·Noise pollution.: .. 
The EnyirohinehfDepartment or the Forest Department of the.State Ooverilinent 
shall _be th~ authority to frame an(j issue guidelines and regulations for the control 
ofnoise in tp.e E~o-se1;t'sitive Zone. • 

7 
\ 
I 
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/(13) Discharge of effluents: .. . 

No untreated or indt1strial effluent shall be pennitted to be discharg~ into any 
water body or land within th!-' Eco-sensitive Zone and the treated .etlluent shall 
nie~t th~ prqvisions of the Water (Prevention and Contr~l of PoJlution)Act, 1974; 

(14) Solid Wastes: . 
(a} The solid waste shaJI not be.disposed off in :the Eco-sensitive ·z~ne: 

Provided that ~e· Monitoring Committee shall indentjfy•a 'site for 9isposal of sue~ 
solid wastes 'in accordance with ,the provisions '. of the 'Municipal Solid Waste 
(Management iµid Hand)ing)_Rule~, .2000 .notified by the Centtal Gove~en! in 
the Ministry of Environment and Forests vide notification number S.0 .• 9Q8 (E), 
Qated-the :25th Septem~r, 2000, ,a~ arne~de_g from.time. to tim~; . ..•• ,, 

(b) (i) the local authorities shall-prepare plans for the segregation of solid wastes info 
bfotlegr~d~ble and. non~biodegradapl~ c9rnpqnepi$'; • • 
(ii) the biodegradable mjteria1 may be•fecyiled preferablyithrough composting-or 
vermi c1Jlture;, • • 
{iii) !~e foorganic materlar may be disposed in an environmentally acceptable 
manner atsite. identined,outside the Eco;.~en$itive Zone; and • •• , 
(iv), no burning gr 'indneratfort of solid w~stesshaH be permitted in the Eco-, 

...,_., se·nsitive Zone . 

. -(15) Natural Springs: . 
'the catchment area of all sprmg~ shall pe idel)tifi_ed ~d, pl~~ for thejr_ 
conservation a-nd rejuvenation 6fthose that _have run dry, in /their natural setting, 
sh al I be incorporated in.· (he ·Zqnal M~ter • Plan ~nf th¢ S,tate .09vemment $hat 1. 
issue gujdelines to prohibit the activi~ies at or near t_hese areas. 

4. J\1~».nitoring_ Commi_ttcc ( 1) In exer~is~ of the powers conferred by sub-section 
n J-o'l'section J of ~he Environment '(Protection) Act, 1986 (29·ofl 986), the Central • 
(i,ov~rnrncn,( hereby constitµtes a Comrriittee to ·.betialled the Dalma. Eco-sens1tive Zone 
Md1)iloring Com~-iittee to ~onitor the compliance of this. notification.. • • •• • • , • 

t2} The Monitoring Committee:referred-to Jn sub-paragr4,lpb (I);· shall consist ofthe, 
Jol!ov{j)1g·111embcrs.,namely,: - • • 

{a) ·lh.1: Commissioner of Kolhan Revenue Division - Chairman; 
(h), a fcprcscntali ve or the Ministry cff Environment arid Forests~ Gove'rnmerit of India · ·. Member~ · .• .. · · , .. • · • · • •. • •. ·• - • •• 

! cl u i'cpr~~entat,ive or the.: ~entral Pq]Jt1tion • Cqntrof Board, c;qnstitl:lted under ~iib~ 
scdion I of section 3. of the Water (Prevention and CorttroLof Pollution) Act. 
1974'(16 of 1974) '- Mernher;., ' • 

td! ·a representative .of the Department of Forest_s .arid Envfromnent, Government o'f' 
• Jhurkhand - Member; • • • 

jc) a rcprc~~nta,tivc of the Department of Mi~es, Oov¢tnment of' Jharkhand -
Member: 

1161 Gl/2012-,--4 
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(t) a representative of-the D¢partment of -Industries, Government of Jharkhand· ~ 

MemlJer; .. 
(g) _a r~presentative of the Department of Revenue; Governmenr·of Jh11tkharid -

M~mbei:; . 
(h) ~.::representative • of the ·oepartmeht ·of Irrigation, Government of Jhiikhand ,... 
' - :Member· . • • • • • • 

• ~. ,•. ,. , . . ' . . . . . , . . . . . .. 
(i) a:representative of the Department of Public Works,_ Government of Jharkh~nd -

Mem..b~r; 
U') a representative of Non~gove~ental Organizations worki91f 'in the ·field of 

environment (i11duding heritage ~onservation) to be nominated by tile Ministry of 
Environment ahd Fores'ts, Government oflridia--Membex\ 

(k) the Regional Officer, )h~kh<md Sfate .Pollutlon Co~trol ·J3o~d, .Ran~hi -' '.Member; 
(I) the Seriior Tow.n Planner, GoveTllil1ei1t of.Jharkhand,,,.Mem_her; _ 
-(m) one expert Jn the area of e~_Q!Qgy and environment tp be nominated by )he 

Minisffy of _Envirorurten~ and Forest~, Government oflndia- Member; • 
(n-) tb~ Oivisional Forest Officer:, Jnr;h~g~ of the QaJma Wildlife $am:tua,ry -

Convener .. 

(3) The powers arid functions of the Monitoring Committee snaft be restricted to the • 
_comp!i,mce and monit_oripg·ofthe. provisions of this notification. • 

(4) In ca~e of acfrvities requiring prior permission, • under .the prov1s10ns of ,the 
1wtifi~ation of the Govenimeril of India in the }v1inistry cif Erivifonment and Forests 
-m1mbcr S.0. 153J(E); dated the :' 14~ September, 2006 published in the Gazette of 
India. b{traordipary, ·P<1-rtJI, Sect.ion 3, su·b-sectib.n<(ii), the .MonitQring;Cqmmittee 

·shail refer all such matters to the Central Government in 'the Mibistry of 
~~nyironr:neni and Fnre~ts_ for prior cJearances und~r the proy.isions of the ·_said 
noiiiicadon. 

t5) 1'hc Monitoriltg Committee n'lay· hivite representatives or experts from concerned 
I Jcpariments or associations to· assist in its deliberations depending on the 
:ii.!_qµin:!n1¢nts 9n iss~ie tci,issu~ \)asis: • 

( 6.f .l)e Chairman qi- th~ Cqi:iyene_r qf tre Monitoring' Committee _shall be co111pet.ent to 
lite complaints under section 19 ofthe Environt:nent (ProJectipn) A¢!, 198,6 (29 of 
l9.8_6) against any p~rso.n \VhO contrnvenes"the provisions ofthis notificatio.n. 

( 7) Th1c '.Monitoring Comntittee shall submit the annual action taken report ·of its 
acti Vi tj'e_s by th~) I ~I March of every: year-to the ,.Central Gover,run!;mt iri the Mi!_'listry 
o(Environment and Forests: •• 

(8 l The CepJ.ral Gdvefni;nent :in tfi~ -'.Ministry ofEnvfronmerit and Fore~ts shaH give 
suth directi-ons. -from.time-to time; to the Monitori.ng C~Hmpitte~ asitmay 9Qijsider 

• necessary for-etJ~cti vi.: discharge . of the Junctions of the Monitoring Committee. 
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Annexure2 

[See paragraph 1(3)] 

List of vill~ges falling within tJu.~ areJts of Dalma Eco-sensitive Zone. 

Partl-Enchtve Villages 

S. No. Name of Adnun1strat1v Thana Area C)f F'orest No. of Populataon 
Vill.age 

e Block • . No. vmM·e Area H~use~ . (in a) (in Ha) 

(1) (2) {.jJ (4) {:,J (6J (7) (H' 

i Bonta Patmda 119/14 1371.32 798:20 249 . 1286 
2 Kutimakul .Patm:da 120/15 180.62 65.B 40 232 
" Bhadudih Pat:mda 121/16. .:205:69 ,54;.97 21 136 ~ 

4 Saidoha Patfuda 122/17 196:2-9 87.12 19 118 
5 . Haludbani Patmda 1'23/18 • 320.88 232.37 108 504 
6' Patioani Patmda 1-24/19 425.68 '366.28 56 246 

1d7 Mirzadih Patinda 137/20 577.70 315.80 205 991 
8· Geruwa Patrnda 138/21 484.31 J50.29 129 ' 561 
9 , Bra!'our Patrnda . 139/22 . 155.91 76.23 24 115 
IO Punsa Patmda • 140/23 302.71 'll8.45 116 604 
11 Nutandih f>atmda 141/24. 808.44 437.87 215 1014 .. , 
12 Bataluka liatmda 142/25 544.31 394J2 ,104 527 
n • Amdapha·r Pat.Inda · )43/15 3'68.56 249.33 67 284 
14 Aoo Patrnda 144/15 859.59 428:-66 219 1086 
15 Sari Patmda 145/26' 774.18 475.68 218 1114 
16 Lavlam Patmda 146/27 1057.63 • '550.97 273 1510 ,· 
I? Pa!!da ' n · , ~- 164/4"i 349,Q? 170?1 114 RR1 1 ..-. 1111. .1r1 

18 Kt.imari -Patrnda 166/41 286.56 152;72 132. ·_. 596 
19' _Chimii -Patmda 167/48 .336.55 226.97 104 459 

·20 Kukru ·Patmda 400/15 248.52 120.91 86 440 ,, , 

21 Ghoraban Patmda 401/15 617.99 331.19 113 565 
22 Jatndih . Patmda 402/15, 615.45 509.2,2 130 708 
23 Jhunihka Pat:mda -405/16 I 1.83.49 751.07 252 '1219 
24,, Khokonj Patmda 524/10 914:55 766:36 .98 450 
25 Bai!hra Patmda 117/12 290:51 54.-97 223 1204 
26 . Kovani Patmda 11'8/13 947:56 , 664.74 443 : 2546 
27 • Gobunzhu Patmda 147/?R 1042 51 i;sn_92 291 111'1 . 
2'8 . I{ 1111(\rulrn ·Paftnrll'I 111R/?Q l:ei017 J 'i :'i2 Ii'\ IQ~-
29 •. Barnhi Patmda 149/30 534.80 166.70 213 1019' 
30 Gauiburii_ Patrrida 154/35 225.02 J0.15 130, 690 
31 Beldih Patmda 161/42 947.75 281.51. 359 :1-865 
~2- B~1ridih Patmda 162/92 73.()0 65 , 14 '2 22 
Jl Dhu!?ra Patmda 163/44 430.83 181'.90 '186 920 
134 Rapcha Patr11da 165/46 - 222.16 82.14 81 430 · 
,55: Anoharjho Patm·da 168/49 772.66 346;7..9 296 1701 

;"\. ·.·,-- """ 

•· 

/,.,· .. .. • •. · ··· .~--:.; •~-' <\ . ; ... ,, . .. ' 

ii i<:;t ~t~~~;~: 'f 1 
31 .\ l ,2 , 
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36 Dangdung Patmda. 1(,9/50 755.01 353.68 ,226 1222 38 
37 Dhobni Patmda 170/51 572.70 325\06 · 129 801 
3-8 Tungburu Patmda 404/16 287.94 33.49 119 600 
39 Jprisa Patmda 406/16 ·450.57 175.44 \18 . 515 

40 Dangardih Patn'lda 523/09 247.76 72.63 143 685 
41 Kaira Patmda 525/11 1170.59 723':H · 203 1062 .. 

42 Somadih Patmda 526/06 290.45 30.60 131 665 
43 Bachkamk Nit:ndih 254 199.SS 93.85 81 42~ 
44 Tankocha Nimdih 274 341.00 212.77 78 393 
45 Ugdih 

.., 
• Nirndih .243 72.84 J4;85 168 776 

46 Bumdungr Nimdih 244 92.40 l-3.81 311 1426 
47 Tengadih NimcUh · ·275 878.16 386.38 252 1149 
48 Jharridib Nimdih 276 323.81 17.23 42 217 
49 Tetla Nimdih '.278 323.81 114.63 271 1024 
50 Lut,un~dih Nimdih 279 342.21 55.44 403 ' 1877 
51 Pitki Nimdih 280 189.11 33.83 : 152 768 • 

52 Chelema Nimdih 310 ·764.81 210.59 569 2686 
53 Bandhdih Nimdih 312 863.78 586.08 31 159 
54 Dalntbera Nimdih 314 258.69 72.70 1 IO 499· 
55 Makulako Chandil Ch268 344.35 238.28 70 347 
56 • Kadamdih Chandil Ch247 72.30 14.25 JOI 544 
57 Shaharber Chandil Ch252 19o;s-J 23.53 251 446 
58 Sikli Chandil Ch253 80.84 ,37.53 50 249 
59 $aralakha Chandil Ch25S - 179.75 30.79 73 391 
60 Pata Chandil Ch256 350.65 129.88 242 . 1241 
61 Chilgo Chan~il Ch265 216.99 56;94 341 1788 
62 Chakulia Chandil Cb266 . 186.61 48,80 135 _657 
63 Sharharber -Chandil • Ch267 5JJ_fj8 312.02 253 . 1253 
64 Tulin Chandil Ch269 264;)2 151.81 30 135 
65 Katjhor Chandil Ch270 446.85 153.03 275 1373 
66 Hamsda Chandil Ch 271 423.83 213.39 143 701 
68 ijumid ChandH Cb273 95.41 23.70 209 923 
69 Ka<i_c1mjhQ Chandil Ch31 l 47.9,14 378.42 . 62 250 
70 Asanbani Chandil Ch325 1532.27 780.09 275 '1467 
71 Ramgarh Chandil Ch326 696.38 373.99 1_53 702 
n Kanderber Chandil Ch327 662 .. 05 31~.oo 256 .1223 
73 S_µklahra Golmuri Gh 482:75 208.27 131 650 
74 Dalapani Golmuri Oh 477.79 284.24 68 

' 
378 

75 Jb·antipaha Go.lmuri GhJl34 98.91 9.8.86 .24 131 
76 · K1.1dlurig Golmuri Gh 321.15, 142.04 105 569 
77 Beko Golmuri Gh 518.64 1_85.08 231. 1070 
78 Kalajhor Gotmuri Ghll38 399.J8 164.76 141 708 
79 Chhotoban Golmuri 

' 
Gh 422.04 185:65 15,8 759 

, ' l'I • 

fl .. 

, ., ·, . . • • • J .. •, 

/ j/~1 · • •• -· , ·., ' .-i' \ 

'( • :;~Sh , . _ '.:·· ~----·,/~~\ , 
· NO'i>.-: ":' • -A 1

• 

•~tp~~,li~~i ' ! ~ 
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80 Palasbani . Jamshedpur Gh 938'.26 318.93 '334 ·20,06 39 
8.1 Bhelaipah Jamshedpur Ghll46 567.96 236.07 243 1287 
82 Deoghar Jamshedpur Ghll47 506.21 181.86 271 1453 
83 Bal_iguma Jamshedpur Ghll50 216.36 140.12 1958 8898 
84 Pardib Jamshedpur Gh 324.65 ' 137.26 5878 29388 
85' Diinna Jamshedpur Gh 450.75 60.'94 6004 29974 

Total 39858.22 38585. 4033~ 198974 

P_at~ II- ViUagt:s ,sJtitated ·outside the ·bout1datics of Protected Area~ 

S. No. -Na.m~J>( Admmistrativ Thalia Ar.ea of Forest No! or • Popul~fion 
ViUag¢ e Block No. Vill~c Arca: Houses (in ~) (in·Ha) 

(1) (2) (3) (4) (5) (6) (7) (8) 
'•, 

I Baizhra Patmda 1'17/12 29~}.51. 54.97 223 ·1204 
2 Dan~dutut · Patmda 169/50 755.01 3-53 .68 226 -. 1222 
j Dhobni Pahnda 170/5 l 572.70 • 325;06 129 801 
4 Dartgardih Patmda 523/09 • 247.76 • 72.63 '143 685 
5 Barudih • Patmda - 248.00 91.60 i20 • 628 
'6 Barubera Patmda - 131.00 29.14 101 510 
,7 Bafikucha Patmda - 774;00 70.24 400 1993 
8 Loadih Patfnda - 192.00 30.73 162 856 
9 Paharnur ·Patmda -- 355.00 55 .02 ·198 1186 
10 Raherdih ', Patmda - 113.00 4ib5, J03 503 
11 Chamdih Patmda - 142.00 5.37 87 493 
12 Rakhdih Patmda. - 171.00 61.62 78 397 
13 Ruosham Patrri.da - 249.00 15.98 159 874 
14 Muchidhi Patmda - 178.00 18.31 i27 671 
15 • Charimir Patmda - 71.00 20.36 44 237 
1:6 Jilin~duniz ,Patmda - 55.00 21.86 30 '148 
17 Jawa .Patmda - 2d4.00 76.39 109 478 
18 Lekro Patmda - 210.00 19.81 67 352 
1,9 Kherwa Patmda ~ -816.00 336.26 373 1942 
20 Gotdih Patmda - 'f64.00 48.63 167 _917 
21 Jharbani . Patmda - 93.00 1105.0 . 69 339 • 
-22 Naimtiuri .Patihda . 113.00 13.15 46 217 
23 Sishda Patmda - '2.52.00 72.85 175 40.J 
24 Sariumli Patmda - 89.00 11 .2·3 37 193 
25 T .~r.hhinur Patmrla - . 9t'l0 00 •• 8.34 . 217 I016 
26. Bantorava Patmda - 39.00 8.12 151 ' 709 
27 B.ansgarh .Patmda - :262.00 0.47 149 . 725 
28 Poklabera ·Patmaa - . 373.00 19.53 278 1388 
29 Patamda Patmda - 398.00 . 172.98. 376 2187 ' 
30 Amihor Patmda . 397.78 - . 128 
31 Stuiderour Patmda - 380.42 - - 68 
32 Bandih Patmda - 90.41 - - 107 
33 Mi.lrugdih 1Patmda 325.00 50.99 . 176 1020 

•· 
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34 Barhadih Golniuri~ - · 197:20 3 i 8. l 7 • 80 106 
cum-Jugsalia 

35 • Parasdung- Golmuri- - 246.lS ~64.72 100 38 
ri cum-Jugsalia 

36 Ugdih Nimdih - 71.00. 3.70 '168 776 
37 Janta Nimdih ~ 250.00 9.87 226 l 1 OJ 
38 Kamadula Nimdih - 49.00 • 8.80 ·39 206 
39 Bagrf Nimdih. - 205.00 10.57 134 732 
40 Burudih Nimd-ih - 174.00 82.26 55 281 
4:1 Atasimal Nirndih - 64.00 7.13 32 171 
42 • MurUQdih . Nimdih - ·325.00 50.99 176 1020 
43 Runadhi Nimdih - 59.00 . 9.99 38 198 
44 Kishundih· Nimdih· - 168.00 5.65 120 631 
45 Patbardih Nimdih - 88.00 6.98 91 424 
46 Phaetaniia Nimdih - 86.00 4.11 l t l 489 . 
47 Bankada Nimdih - 214.68 - - 73 
48 Sinimti Chandil 190.00 45.00 227 1148 
49 Kashidih Chandil - · 210.00 47.00 102 552 

·so Khuchidih Chandil - 562.00 225J2 234 1197 
5'1 Kamidih Chandil - -259.00 20.00 247 1305 

Total 12439.62 4394.6 6600 3_5051 

Annexure 3 
[See-paragraph J] 

Activities to be pro.hibited, regulafed or permitted within the 
Eco-SensitiyeZone around nahrta Wildlife Sanctuary 

S_I. No. Activity Prohibited 'Regulated .Permitted 

(I) (2) (3) (4) (5) 

J. Cpmmercj*l Mining Yes .-

f 
Z i .J e_lling () fti:e~s Y~s 

J. . Setting ofsaw· mills Yes 
I ., ·• •. . • 

Settirtirof industries causing pollution (Water, Yes 4_ : 
Air, s·oi1, Noise, etc.) 

- "· 'Yes s. Establishment of hotels and resorts ~ . --
6: .Cotnmercial use of firewood ):' es 

7. . Drastic-change of agriculture systems. 
.,."'· •1 cYEk~ I .-? - '4 (I ~"'\., -- -

8. Cof!lhlercial water resoutces including ~round .. ' -,.: •;:Ye&,~ --~~:~\ 
water harvesting ,;... ~ ~ ~ 

•:' __ ., _,c.;t~• • .._~ ",.')~' .• . I• 

• -~ - ' :;,-.--,_ ,:-; ~ l .<':P ~~ • ~ 
r ·"' \ .. ;·~·· ~ '=)• ;4_ ~t-t, ~ 

t ;;,,'(t~{';, 11 .t ....._ 
•• . 

,. 

.. f 
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' 
9: 

·---· 
10. 

.. .,~ 

I I. 

' 12. 
' .:. .~ ,. --

13. 

14. 
-- i 5-. 
-- .-• 

16. 

17.. 

• rs:. 

19: 

2y 

.. .... 
2 I. 

·••-- .,.. .. 
22. 

23. 

,24. 

25. 

26. 

nm GAZ-ETTE OF INDIA ;·EXTRAO,RDINARY 

Establishment of major hydroelectric ptoj~cts 

Erection of electdcal cable's 

Ongoing agriculture and horticulture 
practices by local comm~nities •• 

Rain W~ter parvesting 
,. 

Fenc_ing of prerrii~e~ ofhote,ls ~nµ lodge 

Organic. farming 

Use of polythene bags by $hOpkeepers 

Use of renewat;;le energy sour~ 

Widening of io!lds • . . . , -· ' 

Moveinent of vehicular traffic at night' 

Introduction of exotic species . . . 

Use or production of any liazardous 
• substanc~s 

Undertaking activities related to tourism like 
over-flying 'the ~ational Park atea by any 
aircraft, hot-air balloons 

Protection of hill slopes. and river banks 

Discharge. of effluents and so•!id waste in 
natural water bodies _cir terrest;ri_aJ.~rea' 

Air and vehicular pollution 

Sign.b()ar9s & hoardings 

Adoption of gteen tecbnology for all a_ctivities 
; 

Yes 

Yes . . 

'(es 

Yes 

Yes . .. 
.. 

Yes 
.. 

Yes 

Yes 

Yes 

Yes 

Yes·. 

Yes ; 

Yes 

Yes 

Yes 

'Y,es ·· •· 

Yes .•. 

Yis 

' ,· 

[F.No. Jharkhand/1/201 l~ESZ] 

DR. G. V, SUBRAHMANYAM,_ Scienti~t 'G' 

~<t' 
P,;,,.,.,, lh, M ...... , a,~mmmt ,r rm1;, '""· R;,, Road, M,;;;;;;l~ ;:,,oOM ·<t··· :. 
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Office Forest Premises Officer 

.• ~qllffi. 

(Dalga Wildlife Sanctuary) 

letter • 

I 

• . 
C

l 

. ---

• 

• •. . 

• ' ( ♦ • ' \ 

Subject: Regarding closure of industrial uriits, .lase.rs, brick kilns with immediate effect within 1 
--- . ... . --• . - --- . - _,_ - • 

• .. .. ➔ :a. \ 

' 0:5 km distance Of Sing a Wildlife Sanctuary in Tai ma. 
- -.---;-

\. ' 

111onsieur. l • 
I ,-

, . ,;., . i 
• I 

• 

r In the context of the above subject, it ls,to be informed that according to the Ministry 

of Environment and Forest Notification, New Delhi the 29th March 2012. D91a.m: Wildlife 

Sanctuary,· Jamshadpur has been declared as Eco ,Sensitiv~ Jog. Acco~ding to the , 

notification Namanni Asrani limits 0~5 ·CtflTI cm. No industdal unit of ~.n:1 . 

... ...J :.. • ) ; ' • \ 

<:1ny kind shall ~~- operated a~ a dist~pc~: _. . . . 1 \. \ : 
WHEREFORE, YOU ARE HEREBY ORDER.Eb TO DISCONTINUE.THE ABOVE OPERATIONS IMMEDIATELY OTHERWl$EYOUR ; 

1i lROOTW1lL BE CONFUSED IN LIGHT OF THE WILDLIFE (CONSERVATION), INCORPORATJON AND APPUCABLE){OT!FICAT!ON.: 

' 

' . 1 t 

i 

! 
H ~f 

' . . ~ 

-~ - .:3~-~- --~-- ~1 

;, . \ 

Dalma premises ' " 

; 

I 
~ 
1 
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IN THE HIGH COURT OF JHARKHAND AT RANCHI 

W.P.(C) No. 2761 of 2014 

Mis R.D.S. Bricks through its proprietor Sunil Kumar Singh 
Petitioner 

Versus 
The State of Jharkhand & Ors. 

with 

W.P.(C) No. 2740 of 2014 

Respondents 

Mis Dinkar Bricks through its proprietor Sunil Kumar Singh 

Versus 
The State of Jharkhand & Ors. 

with 

W.P.(C) No. 2742 of 2014 

Amitava Sen 
Versus. 

The State of Jharkhand & Ors. 
with 

W.P.(C) No. 2744 of 2014 

Arun Kumar 
Versus. 

The State of Jharkhand & Ors. 

with 

W.P.(C) No. 2746 of 2014 

Shri Narayan Singh 
Versus. 

The State of Jharkhand & Ors. 

with 

W.P.(C) No. 2750 of 2014 

. .. .. Petitioner 

Respondents 

Petitioner 

Respondents 

Petitioner 

Respondents 

Petitioner 

Respondents 

Mis Sona Bricks through its proprietor Bipendra Singh 

The State of Jharkhand & Ors. 

with 

Versus. 

W.P.(C) No. 2751 of 2014 

Petitioner 

Respondents 

,.,.,;;,;:=--... 
Mis G.S. Enterprises through its partner Sunit Ghosh /./y·-- Y Jr .... � 

·,

Sts KR S 
�{;a � ·t� R \ Exp,;;138021 

3•.,iS"' � 
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Versus. 
The State of Jharkhand & Ors. 

with 
W.P.(C) No. 2752 of 2014 

Shan Bricks through its proprietor Ram Bijay Singh 

Versus. 
The State of Jharkhand & Ors. 

with 
W. P. (C) No. 2758 of 2014 

Pawan Kumar Singh 
Versus 

The State of Jharkhand & Ors. 

For the Petitioners : Mr. V.P. Singh, Sr. Advocate 
: Mr. S. L. Agarwal, Advocate 

For the Respondents : Mr. Ajit Kumar, A.AG. 

Respondents 

Petitioner 

Respondents 

Petitioner 

Respondent 

: Mr. Md. Shamim Akhtar, S.C. (Mines) 
: Mr. Saket Upadhyay, J.C. to A.AG. 
: Ms. Sunita Kumari, J.C. to Sr. S.C.-1 

CORAM : HON'BLE MR. JUSTICE SHREE CHANDRASHEKHAR 

Order No. 06 Dated: 16.09.2014 

It is agreed by the counsel for the petitioner (s) and the 

counsel appearing for the respondent-State of Jharkhand that the 

common issue involved in all the writ petitions is, "whether in view 

of the notification dated 29.03.2012 issued under Section 3 (2) (v) 

of the Environment (Protection) Act,1986, the respondent-State of 

Jharkhand has power to order closure of the petitioners' unit 

operating prior to 29.03.2012." 

45 

2. Mr. V. P. Singh, the learned Senior counsel appearing~ RY-~ ,, '.'\ ~ . ,, o'-
the petitioner in W.P.(C) No. 2761 of 2014 refers t ~ -'IS ('i \ 

~ ;e Nl.t:l?sf;. ~\\ * 'UC/. No ~ ~)' '> 
• S-xp11?~· 1Jaa;,

1 
~ } 

~ J , . , <.J: rt: ~ l:!. II 
"' ----- *fl ~~f-fn~, 
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dated 23.07.2014 passed by this Court wherein it is stated thus: 

"In all these cases common question which is involved is 

as to whether notification issued by the Central 

Government on 29.03.2012 by virtue of the provision 

as contained in Section 3 (2) (v) of the Environment 

(Protection) Act which does stipulate that no new 

industry would be established within 0-5 k. m. from the 

outer limit of the area of Dalma Wildlife Sanctuary, 

would be applicable in the case of old industry/brick 

kiln established before 29.3.2012 ? Further question 

would arise as to whether there has been any 

ZonaVMaster Plan as contemplated in paragraph 2 of 

the said notification to decide the fate of the industry, 

factory etc ? " 

3. Considering the above submission of the counsel 

appearing for the parties, all the writ petitions are being disposed of 

by this common order. 

FACTS: 

W. P (C) No. 2761 of 2014 - M/s R.D.S. Bricks through its 
proprietor Sunil Kumar Singh 

4. The petitioner M/ s R.D. S. Bricks is engaged in the 

business of manufacturing bricks in the District of East Singhbhum 

since 2000. Prior to 1999 mobile chimneys were installed for 

manufacturing bricks however, vide notification dated 05.10.1999, 

the Central Government prohibited mobile chimneys. Thereafter, 
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Rs. 10 lacs for constructing fixed chimney. The petitioner's unit was 

granted consent to operate by the Jharkhand State Pollution 

Control Board under Section 21 of the Air (Prevention & Control of 

Pollution) Act, 1981. After the Central Government issued 

notification dated 29.03.2012, the Forester, Bhadudih, Jamshedpur 

issued closure notice dated 05.11.2012 directing the petitioner to 

close down the brick kiln failing which action would be taken under 

the Wild Life (Protection) Act, 1972. The letter dated 05.11.2012 

has been challenged by the petitioner in W.P.(C) No. 7657 of 2012. 

While W.P.(C) No. 7657 of 2012 remained pending in this Court, 

vide letter dated 20.02.2014 the Deputy Forest Conservator and 

Zonal Inspector, Elephant Project, Jamshedpur-cum-Coordinator, 

Monitoring Committee, Eco-sensitive Zone, Jamshedpur directed 

the petitioner to close down the brick kiln. Letter dated 20.02.2014 

is said to have been issued in view of the decision of the 

Monitoring Committee, in its meeting dated 12.11.2013. 

W.P.(C) No. 2740 of 2014 - M/s Dinkar Bricks through its 
proprietor Sunil Kumar Singh 

5. The petitioner M/s Dinkar Bricks is engaged in the 

business of manufacturing bricks in the District of East Singhbhum. 

Prior to 1999 mobile chimneys were installed for manufacturing 
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Mineral Concession Rule, 2004 and invested more than Rs. 10 lacs 

for constructing fixed chimney. The petitioner's unit was granted 

consent to operate by the Jharkhand State Pollution Control Board 

under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. After the Central Government issued notification dated 

29.03.2012, the Forester, Bhadudih, Jamshedpur issued closure 

notice dated 05.11.2012 directing the petitioner to close down the 

brick kiln failing which action would be taken under the Wild Life 

(Protection) Act, 1972. The letter dated 05.11.2012 has been 

challenged by the petitioner in WP.(C) No. 7729 of 2012. While 

WP.(C) No. 7729 of 2012 remained pending in this Court, vide 

letter dated 20.02.2014 the Deputy Forest Conservator and Zonal 

Inspector, Elephant Project, Jamshedpur-cum-Coordinator, 

Monitoring Committee, Eco-sensitive Zone, Jamshedpur directed 

the petitioner to close down the brick kiln. Letter dated 20.02.2014 

is said to have been issued in view of the decision of the 

Monitoring Committee, in its meeting dated 12.11.2013. 

WP.(C) No. 2742 of 2014 - Amitava Sen 

6. The petitioner Amitava Sen is engaged in the business 

of manufacturing bricks in the District of East Singhbhum. Prior to 

1999 mobile chimneys were installed for manufacturing bricks 

however, vide notification dated 05.10.1999, the Central 
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Department of Mines under Rule 31 of the Jharkhand Minor 

Mineral Concession Rule, 2004 and invested more than Rs. 10 lacs 

for constructing fixed chimney. The petitioner's unit was granted 

consent to operate by the Jharkhand State Pollution Control Board 

under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. After the Central Government issued notification dated 

29.03.2012, the respondents orally directed the petitioner to close 

down the brick kiln failing which action would be taken under the 

Wild Life (Protection) Act, 1972. The said action of the respondents 

has been challenged by the petitioner in W.P.(C) No. 7913 of 2012. 

While W.P.(C) No. 7913 of 2012 remained pending in this Court, 

vide letter dated 20.02.2014 the Deputy Forest Conservator and 

Zonal Inspector, Elephant Project, Jamshedpur-cum-Coordinator, 

Monitoring Committee, Eco-sensitive Zone, Jamshedpur directed 

the petitioner to close down the brick kiln. Letter dated 20.02.2014 

is said to have been issued in view of the decision of the 

Monitoring Committee, in its meeting dated 12.11.2013. 

W.P.(C) No. 2744 of 2014 - Arun Kumar 

7. The petitioner Arun Kumar is engaged in the business 

of manufacturing bricks in the District of East Singhbhum. Prior to 

1999 mobile chimneys were installed for manufacturing bricks 

however, vide notification dated 05.10.1999, the Central 
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Department of Mines under Rule 31 of the Jharkhand Minor 

Mineral Concession Rules, 2004 and invested more than Rs. 10 lacs 

for constructing fixed chimneys. The petitioner's unit was granted 

consent to operate by the Jharkhand State Pollution Control Board 

under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. After the Central Government issued notification dated 

29.03.2012, the respondents orally directed the petitioner to close 

down the brick kiln failing which action would be taken under the 

Wild Life (Protection) Act, 1972. The said action of the 

respondents has been challenged by the petitioner in WP.(C) 

No. 7715 of 2012. While WP.(C) No. 7715 of 2012 remained 

pending in this Court, vide letter dated 20.02.2014 the Deputy 

Forest Conservator and Zonal Inspector, Elephant Project, 

Jamshedpur-cum-Coordinator, Monitoring Committee, Eco-sensitive 

Zone, Jamshedpur directed the petitioner to close down the brick 

kiln. Letter dated 20.02.2014 is said to have been issued in view of 

the decision of the Monitoring Committee, in its meeting dated 

12.11.2013. 

WP.CC) No. 2746 of 2014 - Shri Narayan Singh 

8. The petitioner Shri Narayan Singh is engaged in the 

business of manufacturing bricks in the District of East Singhbhum. 

Prior to 1999 mobile chimneys were installed for manufacturing 
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installed fixed chimneys after taking permission from the 

Department of Mines under Rule 31 of the Jharkhand Minor 

Mineral Concession Rules, 2004 and invested more than Rs. 10 lacs 

for constructing fixed chimney. The petitioner's unit was granted 

consent to operate by the Jharkhand State Pollution Control Board 

under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. After the Central Government issued notification dated 

29.03.2012, the respondents orally directed the petitioner to close 

down the brick kiln failing which action would be taken under the 

Wild Life (Protection) Act, 1972. The said action of the respondents 

has been challenged by the petitioner in W.P.(C) No. 7801 of 2012. 

While W.P.(C) No. 7801 of 2012 remained pending 

in this Court, vide letter dated 20.02.2014 the Deputy 

Forest Conservator and Zonal Inspector, Elephant Project, 

Jamshedpur-cum-Coordinator, Monitoring Committee, Eco-sensitive 

Zone, Jamshedpur directed the petitioner to close down the brick 

kiln. Letter dated 20.02.2014 is said to have been issued in view of 

the decision of the Monitoring Committee, in its meeting dated 

12.11.2013. 

W.P.(C) No. 2750 of 2014 - Mis Sona Bricks through its 
proprietor Bipendra Singh 

9. The petitioner M/s Sona Bricks is engaged in the 

business of manufacturing bricks at Nutandih Village in C!).~ncl-i-l-:-;;:,:: . 
~ - ~- f . -

since 1999-2000. Prior to 1999 mobile chimneys w , .,, - it~d for -. • .. 
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the Central Government prohibited mobile chimney. Thereafter, the 

petitioner installed fixed chimneys after taldng permission from 

the Department of Mines under Rule 31 of the Jharkhand Minor 

Mineral Concession Rules, 2004 and invested more than Rs. 10 lacs 

for constructing fixed chimney. The petitioner's unit was granted 

consent to operate by the Jharkhand State Pollution Control Board 

under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. After the Central Government issued notification dated 

29.03.2012, the Forester, Bhadudih, Jamshedpur issued closure 

notice dated 27.10.2012 directing the petitioner to close down the 

brick ldln failing which action would be taken under the Wild Life 

(Protection) Act, 1972. The letter dated 27.10.2012 has been 

challenged by the petitioner in W.P.(C) No. 7721 of 2012. While 

W.P.(C) No. 7721 of 2012 remained pending in this Court, vide 

letter dated 20.02.2014 the Deputy Forest Conservator and Zonal 

Inspector, Elephant Project, J amshed pur-cum-Coordinator, 

Monitoring Committee, Eco-sensitive Zone, Jamshedpur directed 

the petitioner to close down the brick ldln. Letter dated 20.02.2014 

is said to have been issued in view of the decision of the 

Monitoring Committee, in its meeting dated 12.11.2013. 

W.P.(C) No. 2751 of 2014 - M/s G.S. Enterprises through its 
partner Sunit Ghosh 
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manufacturing bricks however, vide notification dated 05.10.1999, 

the Central Government prohibited mobile chimney. Thereafter, the 

petitioner installed fixed chimneys after taking permission from 

the Department of Mines under Rule 31 of the Jharkhand Minor 

Mineral Concession Rules, 2004 and invested more than Rs. 10 lacs 

for constructing fixed chimney. The petitioner's unit was granted 

consent to operate by the Jharkhand State Pollution Control Board 

under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. After the Central Government issued notification dated 

29.03.2012, the Forester, Bhadudih, Jamshedpur issued closure 

notice dated 05.11.2012 directing the petitioner to close down the 

brick kiln failing which action would be taken under the Wild Life 

(Protection) Act, 1972. The letter dated 05.11.2012 has been 

challenged by the petitioner in W.P.(C) No. 7668 of 2012. While 

W.P.(C) No. 7668 of 2012 remained pending in this Court, vide 

letter dated 20.02.2014 the Deputy Forest Conservator and Zonal 

Inspector, Elephant Project, Jamshedpur-cum-Coordinator, 

Monitoring Committee, Eco-sensitive Zone, Jamshedpur directed 

the petitioner to close down the brick kiln. Letter dated 20.02.2014 

is said to have been issued in view of the decision of the 

Monitoring Committee, in its meeting dated 12.11.2013. 

W.P.(C) No. 2752 of 2014 - Shan Bricks through its proprietor 
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1999 mobile chimneys were installed for manufacturing bricks 

however, vide notification dated 05.10.1999, the Central 

Government prohibited mobile chimney. Thereafter, the petitioner 

installed fixed chimneys after taking permission from the 

Department of Mines under Rule 31 of the Jharkhand Minor 

Mineral Concession Rules, 2004 and invested more than Rs. 10 lacs 

for constructing fixed chimney. The petitioner's unit was granted 

consent to operate by the Jharkhand State Pollution Control Board 

under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. After the Central Government issued notification dated 

29.03.2012, the respondents orally directed the petitioner to close 

down the brick kiln failing which action would be taken under the 

Wild Life (Protection) Act, 1972. The said action of the respondents 

has been challenged by the petitioner in W.P.(C) 

No. 7730 of 2012. While W.P.(C) No. 7730 of 2012 remained 

pending in this Court, vide letter dated 20.02.2014 the Deputy 

Forest Conservator and Zonal Inspector, Elephant Project, 

Jamshedpur-cum-Coordinator, Monitoring Committee, Eco-sensitive 

Zone, Jamshedpur directed the petitioner to close down the brick 

kiln. Letter dated 20.02.2014 is said to have been issued in view of 

the decision of the Monitoring Committee, in its meeting dated 

12.11.2013. 
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of Mis Kanak Bricks, is engaged in the business of manufacturing 

bricks in the District of East Singhbhum. Prior to 1999 mobile 

chimneys were installed for manufacturing bricks however, vide 

notification dated 05.10.1999, the Central Government prohibited 

mobile chimney. Thereafter, the petitioner installed fixed chimneys 

after taking permission from the Department of Mines under Rule 

31 of the Jharkhand Minor Mineral Concession Rules, 2004 and 

invested more than Rs. 10 lacs for constructing fixed chimney. The 

petitioner's unit was granted consent to operate by the Jharkhand 

State Pollution Control Board under Section 21 of the Air 

(Prevention & Control of Pollution) Act, 1981. After the Central 

Government issued notification dated 29.03.2012, the respondents 

orally directed the petitioner to close down the brick kiln failing 

which action would be taken under the Wild Life (Protection) Act, 

1972. The said action of the respondents has been challenged by 

the petitioner in W.P.(C) No. 7700 of 2012. While W.P.(C) No. 7700 

of 2012 remained pending in this Court, vide letter dated 

21.02.2014 the Deputy Forest Conservator and Zonal Inspector, 

Elephant Project, Jamshedpur-cum-Coordinator, Monitoring 

Committee, Eco-sensitive Zone, Jamshedpur directed the petitioner 

to close down the brick kiln. Letter dated 21.02.2014 is said to have 

been issued in view of the decision of the Monitoring Committee, 

in its meeting dated 12.11.2013. 
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SUBMISSIONS : 

13. Mr. V. P. Singh, the learned senior counsel advanced 

argument on behalf of the petitioner in WP.(C) no. 2761 of 2014 

and the same has been adopted by the counsel appearing for the 

petitioner(s) in other writ petitions. It is submitted that the 

notification dated 29.03.2012 issued by the Ministry of 

Environment and Forest, Government of India prohibits activities in 

the area within 5 k.m. from the boundary of the protected area of 

the Dalma Wildlife Sanctuary after 29.03.2012 however, it does not 

expressly prohibits operation of industries running prior to 

29.03.2012 and therefore, the State of Jharkhand cannot 

implement the notification dated 29.03.2012 from a retrospective 

date. It is further submitted that it is abundantly clear from the 

notification dated 29.03.2012 that after the publication of the said 

notification in the official gazette, even new industry can be 

allowed to be set-up within Eco-sensitive Zone and nowhere it is 

indicated in notification dated 29.03.2012 that the industries 

running for years prior to 29.03.2012 shall be closed down. The 

letter dated 20.02.2014 issued by the Deputy Forest Conservator 

and Zonal Inspector, Elephant Project, Jamshedpur-cum-

Coordinator, Monitoring Committee, Eco-sensitive Zone, 

Jamshedpur has been assailed on the ground that it is in teeth of 
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without jurisdiction and therefore, liable to be quashed. It is further 

submitted that the composition of Monitoring Committee as 

provided in the notification dated 29.03.2012 indicates that the 

Monitoring Committee shall consist of as many as 14 members 

whereas, the decision dated 12.11.2013 taken by the Monitoring 

Committee has been signed by 3 members only and therefore, it 

has no sanctity or binding effect. It is thus submitted that the letter 

dated 20.02.2014 allegedly issued on the recommendation of the 

Monitoring Committee is therefore, liable to be quashed. 

14. Per contra, Mr. Ajit Kumar, the learned Additional 

Advocate General has submitted that the notification dated 

29.03.2012 itself provides that the activities within the Eco-sensitive 

Zone around the Dalma Wildlife Sanctuary have to be examined in 

the light of prohibition contained in Annexure-3 to the said 

notification. Since, earthen soil is required for manufacturing bricks, 

the activity carried on by the petitioner(s) falls under commercial 

mining which is a "prohibited activity'' in Annexure-3 and therefore, 

it can neither be permitted nor regulated in terms of notification 

dated 29.03.2012. It is further submitted that only non-polluting, 

non-hazardous small scale industries, agriculture, floriculture, 

horticulture and agro-based industries producing product from 

indigenous goods from the Eco-sensitive Zone and which do not 
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activities it has abundantly been made clear in notification dated 

29.03.2012 that no mining activity except for bonafide domestic use 

of local residents or crushing activity shall be allowed within the 

Eco-sensitive Zone. 

15. Taking objection to the maintainability of the writ 

petition, Mr. Ajit Kumar, the learned A.AG. has submitted that the 

writ petition is not maintainable and the petitioner (s) should have 

approached the Green Tribunal. Referring to the judgment of the 

Hon1ble Supreme Court in "Bhopal Gas Peedith Mahila Udyog 

Sangathan Vs. Union of India" reported in (2012)8 sec 326, the 

learned counsel has submitted that it has been categorically held by 

the Hon1ble Supreme Court that all the matters instituted after 

coming into force of NGT Act, and which are covered under the 

provision of the NGT Act and/or Schedule (1) shall stand 

transferred to NGT and can be instituted only before the NGT. 

16. In reply, the learned Senior counsel for the petitioner 

submitted that no Zonal plan has been prepared by the respondents 

and in the counter-affidavit, it has been admitted that new activity 

can be permitted after the proposals are scrutinized and approved 

by the Monitoring Committee. It is thus submitted that once it is 

admitted that new activity can be permitted, there is no reason why 

the existing units cannot be permitted/regulated by the 
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17. The learned Senior counsel has referred a decision of 

the Hon'ble Supreme Court in "Mis Aphali Pharmaceuticals Ltd. Vs. 

State of Maharashtra and Others" reported in (1989) 4 sec 378 to 

contend that the schedule would not control the main provision of 

the Act/Rule/Notification and in case of any inconsistency or 

ambiguity the provision in the notification dates 29.03.2012 has to 

be given effect to. It is submitted that since the notification dated 

29.03.2012 provides that approval for new units can be granted 

however, Annexure-3 of the notification is inconsistent with the 

main provision of the notification dated 29.03.2012 therefore, 

Annexure-3 cannot be given effect. 

Discussion 

18. It is an admitted position that the notification dated 

29.03.2012 issued by the Ministry of Environment and Forest, 

Government of India is not under challenge. The importance of 

Dalma Wildlife Sanctuary has been noticed in the notification dated 

29.03.2012 thus: 

''AND WHEREAS, the Asian Elephant is the species of vital 
importance in Dalma Wildlife Sanctuary, besides, some of 
the most endangered species like Ratel, Wild Dog, Mouse 
Deer; Indian Giant Squirrel, Python, Pangolin, Serpent 
Eagle, etc; are also found in this Sanctuary; 

AND WHEREAS, the forests of this Sanctuary intercept 
rainfall and help recharge ground water aquifer and 
protect rivers and streams against siltation by minimizing 
soil erosion and the Sanctuary has a well knit network of 
159 streams spreading throughout the Sanctuary, out of 
which 82 are perennial or serai per.e7?-nial and the rest 77 
streams are of seasonal .. nature. Supran.~ ekha River; 
Subarnarekha Canal and. Dim_n'a Lake~ d,:e"·a?f ~ by these 
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stream; 
AND WHEREAS, it is necessary to conserve and protect the 
area around the protected area of Dalma Wildlife 
Sanctuary as Eco-sensitive Zone from ecological and 
environmental point of view" 

19. It appears that a draft notification was published in the 

Gazette of India on 05.04.2011 inviting objections and suggestions 

from all persons likely to be affected thereby. After considering the 

objections/suggestions received in response to the draft 

notification, the Central Government notified the area upto 

5 k.ms. from the boundary of the protected area of the Dalma 

Wildlife Sanctuary in the State of Jharkhand as the "Eco-sensitive 

Zone." Accordingly, an area of 522.98 Sq. k.m. in East Singhbhum 

and Saraikella-Kharswan district has been notified and declared as 

Eco-sensitive Zone. The power of the Central Government 

declaring the area around Dalma Wildlife Sanctuary as 

"Eco-sensitive Zone" is also not under challenge. In fact the 

petitioner (s) has/have accepted the validity of notification dated 

29.03.2012. In all fairness, Mr. V.P. Singh, the learned Senior 

counsel confined his argument only to the question of validity of 

letter dated 20.02.2014 and the decision taken by the Monitoring 

Committee in its meeting dated 12.11.2013 being arbitrary, illegal 

without jurisdiction and contrary to the notification dated 

29.03.2012. 

20. 

is not 
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Eco-sensitive Zone must be closed down, it does not appeal to 

reason that an existing industry, even if a polluting one, can be 

continued, after the area upto 5 k.ms. from the boundary of Dalma 

Wildlife Sanctuary has been declared as the "Eco-sensitive Zone". 

With respect to industrial units, the notification dated 29.03.2012 

provides as under: 

"Industrial Units: 
( a) On or after the publication of this notification in the 
Official Gazette, no new polluting industries shall be 
allowed to be setup within the Eco-sensitive Zone; 
(b) any non-polluting, no-hazardous, small-scale and 
service industry, agriculture, fl-oriculture, horticulture or 
agro-based industry producing products from indigenous 
goods from the Eco-sensitive Zone, and which do not cause 
any adverse impact on environment, may be permitted in 
the Eco-sensitive Zone; 
(c)no establishment of new wood based industry shall be 
permitted within the limits of Eco-Sensitive Zone." 

21. The activity carried by the petitioner (s) is commercial 

mining activity and a perusal of Annexure-3 to notification dated 

29.03.2012 makes it abundantly clear that it falls under the 

"prohibited activity." It is true that the notification which has not 

been expressly made retrospective cannot be given a retrospective 

operation however, I am of the opinion that the activity which has 

been categorized as "prohibited activity" in notification dated 

29.03.2012, even though operating prior to 29.03.2012, cannot be 

permitted to continue. In "T.N. Godavarman Thirumulkpad Vs. 
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activity within the forest throughout the country and it has been 

ordered that no activity is permissible without prior approval of 

Central Government and must stop forthwith. 

22. In the counter-affidavit filed on behalf of the 

respondent-State of Jharkhand it is stated that notification dated 

29.03.2012 empowers the Chairman and the Convener of the 

Monitoring Committee to take action under Section 19 of the 

Environment (Protection) Act, 1986 against any person, 

contravening the provision of the said notification. The activity 

which falls under the "prohibited" category which is definitely 

deleterious and polluting cannot be permitted in the Eco-sensitive 

Zone. After issuance of notification dated 29.03.2012, the activities 

carried by the unit(s) involved in mining of earth, discharge of 

smoke and dust, discharge of solid waste etc. in terrestrial area 

causing soil, water pollution, commercial use of fire wood for 

ignition are also prohibited activities. The Ministry of Environment 

and Forest, Government of India vide letter dated 24.06.2013 

clarified that burrowing / excavation of earth within 1 k.m. of the 

boundary of National Park and Wildlife Sanctuary shall not be 

permitted. In most of the cases, the mining lease has expired and 

none of the units had obtained mandatory environment clearance 

under the Environment (Protection) Act, 1986. 
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Conservator and Zonal Inspector, Elephant Project, 

Jamshedpur-cum-Coordinator, Monitoring Committee, Eco-sensitive 

Zone, Jamshedpur cannot be said to be illegal or arbitrary or 

without jurisdiction. A notice was issued to the petitioner (s) 

immediately after the notification dated 29.03.2012 was issued by 

the Ministry of Environment and Forest, Government of India. No 

material has been brought on record to establish that decision dated 

12.11.2013 of the Monitoring Committee is corum non judice. I do 

not find any provision either in the Environment (Protection) Act, 

1986 or in the notification dated 29.03.2012 where-under the 

existing units falling under the category "prohibited activity" are 

saved/protected. There is no inconsistency in the main provision of 

notification dated 29.03.2012 vis-a-vis Annexure-3 to the said 

notification. 

24. It is true that "prohibition" is not the answer to the 

environmental issues rather, "regulation" is also one of the 

preferred modes to control environment degradation and therefore, 

a balance is required to be maintained for the environment 

protection and development. Therefore, though all the writ 

petitions are dismissed, a liberty is granted to the petitioner(s) to 

approach the State Government which would explore the 

possibility of re-location of units of the petitioners. The State 

Gov . ~. take suggestions of the Monitoring Committee, 
ti r,.•'" 
/''ft. ' , 
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take all necessary steps in the matter, within 3 months from 

receiving recommendation of the Monitoring Committee. 

(Shree Chandrashekhar, J.) 
Satyarthi/-



IN THE IDGH COURT OF JHARKHAND AT RANCHI 

L.P.A. No. 391 of 2014 
with 

L.P.A. No. 389 of2014 
with 

L.P.A. No. 392 of2014 
with 

L.P.A. No. 393 of2014 
with 

L.P.A. No. 394 of2014 
with 

L.P.A. No. 395 of2014 
with 

L.P.A. No. 396 of2014 
with 

L.P.A. No. 402 of2014 
with 

L.P.A. No. 404 of 2014 

(Against the Judgement dated 16.9.2014 passed in W.P.(C) No. 2761 of 2014 and 
analogous cases by the learned Single Judge). 

LP.A. No. 391 of 2014 
Mis R.D.S. Bricks, a proprietorship firm, Jamshedpur 

with 
LP.A. No. 389 of 2014 

Mis Dinkar Bricks, a proprietorship firm, Jamshedpur 
with 

LP.A. No. 392 of 2014 
Arun Kumar 

with 
LP.A. No. 393 of 2014 

Mis Sona Bricks, a proprietorship firm, Jamshedpur 
with 

LP.A. No. 394 of 2014 
Mis Shan Bricks, a proprietorship firm, Jamshedpur 

with 
LP.A. No. 395 of 2014 

Amitava Sen 
with 

LP.A. No. 396 of 2014 
Sri Narayan Singh 

with 
LP.A. No. 402 of 2014 

Appellant 

Appellant 

Appellant 

Appellant 

Appellant 

Appellant 

Appellant 

Mis G.S. Enterprises, a proprietorship firm, Jamshedpur Appellant 
with 

, ~ · - -, LP.A. No. 404 of 2014 
~~~ a~ an k~rna.r"Singh Appellant 
""r....-..--- - ---. /.z ~ \ , Versus 

Q :4s~t~ ~ o0 h)1r!5.11~nd . 
-, • f\.',2(."f"l,l ~~cf'et'a~ rest and Environment Department, 
C. Ref;d. Mjgn:,:bffien ~ 1arkhand, Ranchi. * EXll'tif~~i~ iJg ,ommittee, Eco Sensitive Zone, Jamshedpur. 

31.1~ ... f ;/ 
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4. Deputy Forest Conservator & Zonal Director, 
Elephant Project-cum-Co-ordinator, 
Monitoring Committee, Eco Sensitive Zone, Jamshedpur. 

. . . . . . . . Respondents 
(In all Appeals) 

For the Appellants 

For the Respondents 

Mr. Raj iv Ranjan, Sr. Advocate 
Indrajit Sinha & Manoj Kumar, Advocates 
Mis Ajit Kumar, AAG, Vikash Kumar & 
Sreenu Garapati, Advocates 

PRESENT HON'BLE MR. JUSTICE H. C. MISHRA 
HON'BLE MR. JUSTICE Dr. S.N. PATHAK 

By Court:- All these letters patent appeal arise out of the common Judgment 

and as such, they have been heard together and being disposed of by this 

common Judgement. 

2. Heard learned counsels for the appellants and learned counsel for 

the respondent State. 

3. The appellants in these cases are brick kiln owners running their 

brick kilns within the area up to five kilometers from the boundary of the 

protected area of Dalma Wide Life Sanctuary. They were running their brick 

kilns under license and upon getting N.O.C. from the Pollution Control Board. 

The Union of India, in its Ministry of Environment and Forests, issued 

notification bearing No.S.O.680 (E) dated 29.03.2012, whereby in exercise of 

the power conferred under Section 3 of the Environment (Protection) Act,1986, 

the area up to five kilometers from the boundary of the protected area of Dalma 

Wild Life Sanctuary was declared as Eco-sensitive Zone. The area, which were 

declared Eco-sensitive zone, have been detailed in the notification. The 

notification further stipulated that a Zonal Master Plan for the Dalma 

Eco-sensitive Zone shall be prepared by the State Government, in such manner 

as are specified under the Wild Life (Protection) Act, 1972, the law relating to 

town and country planning for the time being in force in the State, the divisional 

working plans and the guidelines issued by the Central Government, within a 

period of one year from the date of the notification and approved by the Central 

Government in the Ministry of Environment and Forests. It was again provided 

in the said notification that pending the preparation for the Zonal Master Plan for 

the Eco-sen_sitive.Zone and approval thereof by the Central Government, all new 
,,,. ,:-, ·,, 

activ' -~ ~.)fied in_-~rrnexure-3 to the notification, shall be allowed only after 

th ~ .saj:~:,:are,, ~~rutinii9~ and approved by the Monitoring Committee 

r e~I &.w/~~~<!gr'.ap~ f! . ~aragraph 3 of the notification detailed the prohibited, 
...;___ l:'1.,- 0 • 1-, • / 1 
.,,.- --, f)/'b . 1 •-Ji lJ;,.,,,. . ·• - I ·•TYD • · l ' l i . , ' ,' 

~ :J1. ,~ ~, / ' /, 
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regulated and permitted activities in Dalma Eco-sensitive Zone, and as regards 

the Industrial Units, it provided as follows:-

"I11dustrial Units 
(a) On and after the publication of this notification in the Official 
Gazette, no new polluting industries shall be allowed to be setup 
within the Eco-sensitive Zone; 
(b) any non-polluting, non-hazardous, small-scale and service 
induslly, agriculture, floriculture, horticulture or agro-based 
indushy producing products from indigenous goods from the Eco­
sensitive Zone, and which do not cause any adverse impact on 
environment, may be permitted in the Eco-sensitive Zone; 
(c) no establishment of new wood based indushy shall be permitted 
within the limits of Eco-sensitive Zone. " 

4. 

follows:-

As regards quarrying and mining, the said notification provided as 

5. 

"(a) No mining activity except for bona fide domestic use of the 
local residents shall be allowed within the Eco-sensitive Zone . 
. (b) No crushing activity shall be allowed within the Eco-sensitive 
Zone." 

It is not in dispute that all the appellants herein were running their 

brick kilns within the Eco-sensitive Zone and as per Annexure-3 to the 

notification, the activities relating to commercial mining, setting up industries 

causing pollution (water, air, soil, noise etc.), commercial use of firewood, 

discharge of effluents and solid waste in natural water bodies or terrestrial area, 

were completely prohibited. Air and vehicular pollution was to be regulated. 

6. Pursuant to the issuance of the notification, the appellants were 

informed by letter dated 20.02.2014 as contained in Annexure-5 to LP.A. No.391 

of 2014, and the similar letters issued to the other appellants, whereby the 

appellants were prohibited by the respondent No.4, the Deputy Conservator of 

Forests, Jamshedpur, from carrying out brick kiln activities. It was informed in 

the said letter that they were being prohibited in view of the decision taken by the 

Monitoring Committee on 12.11 .2013 . The minutes of the Monitoring Committee 

have also been brought on record in the LP.As. 

7. Aggrieved by the aforesaid letter and decision of the Monitoring 

Committee prohibiting the appellants from carrying out the brick kiln activities, 

the petitioners appellants moved this Court in different writ applications, which 

- ✓-· · · .--1-.... nd by the common Judgement dated 16.09.2014, all the 

dismissed by the learned Single Judge. Aggrieved by the 

ants have preferred these Letters Patent Appeals. 

f ega, -No .. 1; 1 cussions made in the Judgement, under appeal, it is 

p~~~~ s\7'. ation dated 29.03.2012 issued by the Ministry of 

C,f \1' 
-.. I 
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Environment and Forests, Government of India, was not under challenge. To the 

contrary, the appellants relied on the said notification and their argument was 

that according to the notification, pending the preparation of the Zonal Master 

Plan for Dalma Eco-sensitive Zone and its approval by the Central Government, 

only all new activities were either to be allowed only after the proposals were 

scrutinised and approved by the Monitoring Committee, or no new polluting 

industries were to be allowed to be set up. The case of the appellants is that they 

were already running their units before coming into force of the notification, and 

their units were already existing from before and not the new units and as such, 

they were not covered by the notification, as there was no prohibition in the 

notification for the units already in existence. The appellants' further stand was 

that the notification was not retrospective in nature. As such, there was no 

occasion for prohibiting the appellants from running their brick kiln units, and 

the impugned decision was absolutely illegal and in teeth of the notification. 

9. The learned Single Judge came to the conclusion that though in 

notification dated 29.3.2012 it is specifically not mentioned that all existing 

industries falling within the Eco-sensitive zone must be closed down, but it did 

not appeal to the reason that an existing industry, even if polluting one, can be 

continued within the area up to five kilometers from the boundary of the 

Dalma Wildlife Sanctuary, which had already been declared as Eco-sensitive 

zone. Learned Single Judge also held that though it is true that the notification 

which has not been expressly made retrospective cannot be given a retrospective 

operation, but the activities, which had been categorized as "prohibited activity", 

in the notification dated 29.3.2012, even though operating prior to 29.3.2012, 

could not be permitted to continue. Learned Single Judge found from the records 

that in most of the cases, mining lease of the appellants had already expired and 

none of the units had obtained mandatory environment clearance under the 

Environment (Protection) Act, 1986. With these findings, the writ applications of 

the petitioners appellants were dismissed. However, the appellants were given 

the liberty to approach the State Government, which was directed to explore the 

possibility of re-location of the units of the appellants. It is the case of the 
~ -

,.,.::,·~ -;_n.ts .. ~~~t they moved ~he State Go~ernment in the year 2014 itself, but no 

1~ ~ act1 ~ r taken on their representations so far. 

0 .. , ~~'fl~~ ~~, the Judgement under appeal, it finds mentioned that the 

z Re~d. No r~~t& > t has objected the very maintainability of the writ applications on 

•* EXf1
1~~W&in ~ a ) n view of the specific direction of the Hon'ble Apex Court in the 

Q case ~ I Gas Peedith Mahila Udyog Sangathan & Ors. Vs. Union of 
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India & Ors., reported in (2012) 8 SCC 326, the writ applications were not 

maintainable in the High Court and the petitioners ought to have approached the 

National Green Tribunal. However, no finding was given by the learned Single 

Judge on this point. 

11 . The direction of the Supreme Court of India in Bhopal Gas Peedith 

Mahi/a Udyog Sangathan case (supra), is quoted herein below:-

"40. Keeping in view the provisions and scheme of the National 
Green Tribunal Act, 2010 (for short "the NGT Act") particularly 
Sections 14, 29, 30 and 38(5), it can safely be concluded that the en­
vironmental issues and matters covered under the NGT Act. Sched­
ule I should be instituted and litigated before the National Green_ 
Tribunal (for short "NGT") . Such approach may be necessa,y to 
avoid likelihood of conflict of orders between the High Courts and 
NGT Thus. in unambiguous terms. we direct that all the matters in­
stituted after coming into force of the NGT Act and which are cov­
ered under the provisions of the NGT Act and/or in Schedule I to the . 
NGT Act shall stand transferred and can be instituted only before_ 
NGT This will help in rendering expeditious and specialised justice 
in the field of environment to all concerned 

41. We find it imperative to place on record a caution for considera­
tion of the courts of competent jurisdiction that the cases filed and 
pending prior to coming into force of the NGT Act, involving ques­
tions of environmental laws and/or relating to any of the seven 
statutes specified in Schedule I of the NGT Act, should also be dealt 
with by the specialised tribunal, that is, NGT, created under the pro­
visions of the NGT Act. The courts may be well advised to direct 
transfer of such cases to NGTin its discretion, as it will be in the fit­
ness of administration of justice." (Emphasis supplied.) 

12. Learned counsel for the appellants has vehemently argued that in 

spite of the aforesaid direction of the Apex Court, the writ applications were still 

maintainable in the High Courts in the matters relating to environmental issues. 

It is submitted that the aforesaid direction of the Apex Court, in Bhopal Gas 

Peedith Mahi/a Udyog Sangathan case (supra), was stayed by the Hon'ble 

Supreme Court of India by order dated 10.03.2014, in S.L.P.(C) No.27327 

of 2013 ( Adarsh Co-operative Housing Society Ltd Vrs. Union of India & Ors.). 

However, subsequently, Adarsh Co-operative Housing Society Ltd case was 

withdrawn by those petitioners and the matter again went back to the Bombay 
. . --- . 

/)/~· ,_-.,..__ submitted by learned counsel for the appellants that even after 

\ writ applications involving environmental issues have been 

M ujrat High Court, as also by the Supreme Court of India. As 

egc;d'tA t~vH ~ 1tions of the petitioners were quite maintainable. 
EXPIRYD~ l'J>jj 
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13 . Learned counsel for the appellants has also cited the decisions on 

the point that the notification could not be given the retrospective effect. It is 

submitted that in view of the fact that in the notification dated 29.3.2012, there 

was no prohibition for already existing units, the impugned decision of the 

respondent-authorities is absolutely illegal and cannot be allowed to continue. 

Learned counsel for the appellants has also pointed out from the notification 

dated 29.3.2012 that the Monitoring Committee of fourteen members was to be 

constituted under the said notification, but the meeting dated 12.11.2013 of the 

Monitoring Committee, pursuant to which, the appellants have been prohibited 

from running their brick kiln units, was attended only by three Members and as 

such, the prohibition order issued to the appellants on 20.2.2014 and the decision 

of the Monitoring Committee dated 12.11.2013, are fit to be quashed on that 

score also. 

14. Learned counsel for the State, on the other hand, has placed 

reliance upon the decision of the Supreme Court of India, in the case of Bhopal 

Gas Peedith Mahi/a Udyog Sangathan (supra) and placing paragraphs-40 

and 41, it is submitted that there is a clear direction that all the matters instituted 

after coming into force of the National Green Tribunal Act, the matters covered 

under the NGT Act, Schedule I, should be instituted and litigated before the 

National Green Tribunal. It is also pointed by learned counsel for the State that 

Schedule-1 of the National Green Tribunal Act contains Environment 

(Protection) Act, 1986, and the notification dated 29.3.2012 declaring the area up 

to five kilometers from the boundary of the protected Dalma Wildlife Sanctuary 

as Eco-sensitive Zone, has been issued under the Environment (Protection) Act. 

Learned counsel has also pointed out from the said notification that the mining 

activities, except for bona fide domestic use of the local residents, has been 

prohibited under the said notification and the brick kiln units essentially required 

the mining of the earthen soil, which admittedly is minor mineral. It is also 

pointed out by learned counsel for the State that the activities of the units of the 

appellants shall also be polluting air in the terrestrial area and there may be 

commercial use of firewood, at the place of coal, for ignition in the brick kiln, 

which activities are completely prohibited under the notification. Learned 

. :--> -counsel.for the State has also pointed out that all these activities came within the 

-:(~t ~~~e 'substantial questions relating to environment', as defined in 

0 AS~e;~gf +.f~"'1ltthe National Green Tribunal Act, 2010, which fall within the 
• NOT.I\ • IV ·, ,~ •. 

~ Regd ·Nui1'Sti~ tl6n ~ ' National Green Tribunal to adjudicate the matter. It is further 
' 0•• 7 3802119 * tXP!~ipj.~cff u't h~"t, e composition of the National Green Tribunal, as prescribed 

~ 31 .12.2~ * 
:, "!.-t -------~~· 
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under Section 4 of the National Green Tribunal Act, consists of Chairman, 

Judicial Members and several Expert Members, and it is for the Expert Members 

to see whether brick kilns run by the appellants, ought to have been permitted 

within the Dalma Eco-sensitive Zone or not. Learned counsel, accordingly, 

submitted that in view of the decisions of the Apex Court in Bhopal Gas Peedith 

Mahi/a Udyog Sangathan (supra), all the writ applications ought to have been 

dismissed in limine, directing the petitioners to move before the National Green 

Tribunal for redressal of their grievances . It is further submitted by learned 

counsel for the State that even otherwise, the activities pointed out above, are 

absolutely prohibited under the notification dated 29.3.2013 and accordingly, the 

writ applications have been rightly dismissed by the learned Single Judge. 

15. Having heard learned counsels for both the sides and upon going 

through the record, we find that paragraph 3 of the notification dated 29.3.2012, 

dealing with the industrial units quoted above, clearly states that on or after 

publication of the notification in the official gazette, no new polluting industry 

shall be allowed to be set up within the Eco-sensitive zone. However, the 

notification also states that any non-polluting, non-hazardous, small-scale and 

service industry, agriculture, floriculture, horticulture or agro-based industry 

producing products from indigenous goods from the Eco-sensitive Zone, and 

which do cause any adverse impact on environment, may be permitted in the 

Eco-sensitive Zone. This clearly shows that the intent of the notification is that 

any industry / activity causing pollution is not to be permitted within the Dalma 

Eco-sensitive Zone. We find no illegality in the finding given by the learned 

Single Judge and though in the notification dated 29.3.2012, specially it is not 

mentioned that all the existing industries falling within the Eco-sensitive Zone 

must be closed down, it does not appear to reason that an existing industry even, 

even if a polluting one, can be continued within the Eco-sensitive Zone. Some of 

the activities, namely, mining activities, industries causing pollution, etc., are 

completely prohibited under the notification. 

16. Learned counsel for the appellants while arguing the case 

submitted that the brick kiln may be allowed to operate and the appellants shall 

mine / bring the earthen soil from outside from the area of the Eco-sensitive 

spective units, for running their units. This submission of learned 
.,,{✓ 

'I~~ ~ RPellants cannot be accepted. 

;f_ 0 . "18/,S kR SF:N ~\~h we do not find any fault in the findings given by the 

~ Re~~ rh~ f't iygl 'Pq~e, while dismissing the writ applications on merits, but we 

· * EX&,: ;~,Jlc18 ~ • d view that in view of the specific direction of the Apex 
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Court in Bhopal Gas Peedith Mahi/a Udyog Sangathan (supra), the writ 

applications were not even maintainable in the High Court and the appellants 

ought to have approached the National Green Tribunal, particularly, in view of 

the issues involved in the writ applications, which required adjudication by the 

Expert Members of the National Green Tribunal. Whether the magnitude of the 

pollution created by the units of the appellants was permissible within Dalma 

Eco-sensitive Zone, is also a question which can be adjudicated by the Expert 

Members of the National Green Tribunal. 

18. In view of the aforesaid discussions, we are of the considered view 

that since the cases of the appellants were required to be decided by the National 

Green Tribunal, the appellants be given the liberty to move the National Green 

Tribunal for adjudication of their cases afresh. If the appellants move the 

National Green Tribunal, the impugned judgment dated 16.9.2014 passed in W.P. 

(C) No. 2761 of 2014 and analogous cases, shall not come in the way of the 

National Green Tribunal in giving its independent decision in the matters. Upon 

adjudication of the matters by the National Green Tribunal, if made, the decision 

of the National Green Tribunal shall prevail. 

19. All these appeals, accordingly, stand dismissed, with the 

observation/ liberty as above. 

20. We find from the record that by order dated 26.7.2016 passed in 

these appeals, an interim order was passed directing the appellants not to operate 

their brick kilns and further directing the respondent State that the brick kiln 

units of the appellants shall not be demolished in the meantime. We extend the 

interim order only for a period of four weeks from today, during which, the 

appellants may chose to move the National Green Tribunal. 

( H. C. Mishra, J.) 

(Dr. S.N. Pathak, J.) 
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Annexure "A-4" 
IN THE HIGH COURT OF JHARKHAND AT RANCHI 

W. P. (C) No. 7340 of 2012 
S T P Limited, a registered Company 
under the Indian Companies Act, 1956 ... . . . Petitioner 

Versus 
The Union of India & others Respondents. 

CORAM: HON'BLE MR. JUSTICE APARESH KUMAR SINGH 

For the Petitioner 
For the Respondents 

: Mr. H. K. Shikarwar, Adv. 
: J.C. to A.G. 

73 

5/8.7.2013 Two weeks' time by way of last indulgence is granted to the learned 

counsel for the State to seek instruction and file counter affidavit in the 

matter, for which earlier time has also been granted. 

jk 

List this case under the heading for admission as has been ordered 

by order dated 24th January, 2013 itself. 

Till then, no coercive steps shall be taken against the petitioner. 

(Aparesh Kumar Singh,J) 

q'.. ~y Jr 
·, 
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IN THE HIGH COURT OF JHARKHAND AT RANCHI 
(Civil Writ Jurisdiction) 
W.P. (C) No.7340 of2012 

STP Limited, a registered company under the Indian Companies Act, 1956, 
Jamshedpur, having its registered office at Turner Morrison Building, 1st Floor, 6, 
Lyons Range, P.O.and P.S.: Hare Street, Kolkata and its factory at village: 
Mirzadih, Patamda, through Sri. K.K.Biyani, S/oLate BC BIY ANI, Director, 
Resident of I SC Anil Roy Road, Kolkata 700029. 

Petitiouer(s) 
Versus 

1. The Union of India through the Secretary, Ministry of Environment & Forests, 
New Delhi. 

2. The State of Jharkhand through the Secretary, Department of Environments & 
Forest, Government of Jharkhand, Ranchi. 

3. The Forest Range Officer, Dalma Range, Dalma wild Life Sanctuary 
Jamshedpur. Respoudeut(s) 

CORAM: HON'BLE MR. JUSTICE RAJESH KUMAR 

For the Petitioner(s) 
For the Respondent(s) 

: Mr. Hemant Kr. Shikarwar, Adv. 
: Mr. Abhijit Kr. Singh, C.G.C. 

10/Dated: 25th September, 2024 

1. Heard the learned counsel for the parties. 

2. The writ petition has been filed for following reliefs:-

"(!) For the issuance of an appropriate writ/writs, order/orders, direction 
/ directions or a writ in the Nature of Certiorari for quashing the order 
dated 10.10.2012 (Annexure-6) issued by the Forest Range Officer, 
Dalma Range, Dalma Wild Life Sanctuary, Jamshedpur vide which 
Order the Respondent No.: 3 has directed the Petitioner to shut down its 
factory in an illegal and arbitrary manner 

AND/OR 
(ii) For the issuance of an appropriate writ/writs, order/orders, direction/ 
directions directing that during the pendency of the instant writ 
application, the respondents be prevented from taking any coercive 
action on the basis of the order dated I 0.10.12 
(iii) For the issuance of an appropriate writ/writs, order/orders, direction/ 
directions directing that during the pendency of the instant writ 
application, the respondents be restrained to implement the notification 
dated the, 29, March 2012 and order dated 10th October 2012 in relation 
to petitioner's factory at D' • dih, Jamshedpur 831018. 

, _:;-:: 
(iv) For i or direction(s) as this 
Hon'ble ,Lc....~"'!n'o..._ n acts and circumstances 
of the cas oners." 

nr4 °' d,Nc, ~ 
XPt~:./380211 ' • 
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3. Thus, the issue involved in the present writ petition is the effect of the 

notification dated 29.03.2012. 

4. It appears that there was series of litigation and various writ petitions have 

been filed before this Court in batch of cases i.e. W.P. (C) No.2761 of 2014 with 

analogous cases. The issue has been settled that it will apply on the existing unit 

also and accordingly the writ petitions have been dismissed vide order dated 

16.09.2014. 

5. It further appears that against the order of the said writ court, Letters Patent 

Appeal has been filed which has been heard together being LP.A. No.391 of2014 

and analogous cases and the same have been disposed of vide order dated 

16.11.2016. Paragraph No.18 of the said LPA is relevant which is quoted 

hereinbelow:-

"In view of the aforesaid discussions, we are of the considered 
view that since the cases of the appellants were required to be 
decided by the National Green Tribunal, the appellants be given 
the liberty to move the National Green Tribunal for adjudication 
of their cases afresh. If the appellants move the National Green 
Tribunal, the impugned judgment dated 16.9.2014 passed in 
W.P. (C) No. 2761 of2014 and analogous cases, shall not come 
in the way of the National Green Tribunal in giving its 
independent decision in the matters. Upon adjudication of the 
matters by the National Green Tribunal, if made, the decision of 
the National Green Tribunal shall prevail." 

6. Thus, the LPA Court has held that the High Court has no jurisdiction rather 

the jurisdiction lies with the National Green Tribunal. Accordingly, liberty has 

been given to the patties to approach the National Green Tribunal. 

7. Since the issue has been settled that appropriate remedy lies before the 

National Green Tribunal, accordingly the present writ petition is, hereby, disposed 

of giving libe1ty to the petitioner to approach the National Green Tribunal. 

8. An interim protection granted to the petitioner vide order dated 08.07.2013 

which is continued till date, is extended for further eight weeks from today. 

9. 

10. 

The parties are at liberty to work out their remedy in accordance with law. 

Pending I.A., if any, also stands disposed of. 

....~ -~~ 

Amar/­
Uploaded 

~~'( Kot,~ •jeshKumar,J.) 

ASIS KR SEN ~ ~ 
• Nt"TARY :.-\ 
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Received the duly executed copy of the Vakalatnama 
from the executant who is known to me and I am 
satisfied about execution of Vakalatnama and 
accepted by me. 

ftij . .a- _/..,./~ 'J / I ~ ~ 
' 1/e{"vo c.Cl'.f--c, 

Advocate 
F/1500/1596/2009 
F/1330/1192/2021 

F / 12 rt/ 1 ia,1:,/ 2-02.'i 



. --~ 4~ BEFORE THE NATIONAL GREEN TRIBUNAL 

1
f ,s-!-1'-s~~ \~~\ EASTERN ZONE BENCH AT KOLKATA 
i- 1>-'.2> ~ ~ ~\ ~i"i' \ . . . 

i! O . ~\I\ ~0 : 0 t--~'(.. 1',under Sect10n 18(1) read with Section 16(g) of the 
\;~ ~~~~i-~\\l..~1-:i~ -~ \;!,- 3\ - ~ National Green Tribunal Act, 2010] 
~ . ~ (' ' 
, •. Govt· 0 Appeal No. of 2024/EZ 

~-.:.,,.-,-
In the matter of: 

STP LIMITED 

.... Appellant 

-Versus-

MINISTRY OF ENVIRONMENT FORESTS AND CLIMATE CHANGE 

&ORS. 

. .. Respondents 

AFFIDAVIT OF COMPETENCY 

I, Amit Kumar Shaw, son of Prakash Chandra Shaw, aged about 44 

years, by faith Hindu, by occupation service and working for gain at 

129, Park Street, Kolkata- 700017, West Bengal, India, do hereby 

solemnly affirm and state as follows:-

1. That I am the Authorised Signatory of the Appellant company 

herein. I am well acquainted with the facts and circumstances of 

the instant case and as such I am competent to affirm this 

affidavit. 

2. By the Board Resolution dated 24 January 2024, I have been duly 

authorised by the Appellant company to make, sign and affirm as 





•

® 
. 

, 

STP Limited 
707, Chiranjiv Tower 
43 Nehru Place, New Delhi - 110 019 {India) 
Tel: +9111 4656 1359 
Email: info@stpltd,com 
Website: www.stpltd.com 

CIN: U23109WB1935PLC008423 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF 
COMMITTEE OF THE BOARD OF DIRECTORS OF STP LIMITED HELD ON 24TH DAY OF 
JANUARY 2024 AT 11.00 Am AT CORPORATE OFFICE AT 707, CHIRANJEEV TOWER, 
NEHRU PLACE, NEW DELHI 110019 

The Committee was infonned that the Company needs to authorize a person for instituting legal 
suits under various laws in India and it is recommended to appoint Mr Amit Kumar Shaw, 
Deputy Manager of the Company, who is currently stationed in one of the offices at Kolkata. 
After discussion it was: 

"RESOLVED THAT Mr. Amit Kumar Shaw, Deputy Manager, of the Company be and is hereby 
authorized to deal with legal matters and to institute legal proceedings against any person/ 
persons/ bodies G,.9rpor~te and to defend Company against any legal proceedings instituted/ to 
be instituted by any person/ persons/ bodies Corporate etc. and to represent, appear on behalf 
of the Company before Courts/ Tribunals/ Regulatory Bodies/ Government. 

RESOLVED FURTHER THAT Mr. Amit Kumar Shaw, Deputy Manager, of the Company be and 
is hereby authorised to make, sign, execute, file Plaints, Company Petitions, Applications, 
Vakalatnama, Statements, Declarations, Affidavits and other documents as may be required in 
connection with legal proceedings for and or against Company for the above-mentioned 
litigation and to engage any Counsel, Solicitor, Advocate on Company's behalf. 

RESOLVED FURTHER THAT Mr. Amit Kumar Shaw, Deputy Manager, of the Company be and 
is hereby authorised to file complaint U/s.138 of N.I. Act to swear affidavit in evidence, to 
depose in the matter and to produce evidence and even to file appeal and to appoint advocate 
to defend the interest of the Company. 

RESOLVED-FURTHER THAT Mr. J.P. Kukreja, Chief Financial Officer and Company Secretary 
and I or any Director of the Company be and are hereby severally authorized· to furnish a 
certified true copy of the Resolution on behalf of the Company." 

Registered Office: Berger House, 129, Park Street, Kolkata - 700 017 India 




